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I do not think I could give my con-
sent to this adjournment motion.

Shri Nambiar (Mayuram): The
hartal may continue. That is the diffi-
vulty.

Mr. Speaker: May be; let us not try
to help to continue it by raising ques-
tions here again.

Shri Nambiar: It is there....

Mr. Speaker: Order, order.

Shri K. K. Basu (Diamond Harbour):
One question please,

Mr. Speaker: Not now. The Deputy
Finance Minister has not given infor-
mation for any other purpose than
the purpose of enabling me to decide
the admissibility of the motion. The
-motion is not there for discussion.

Shri K. K. Basu: I am not challeng-
ing that.

Mr. Speaker: Whatever it may be, the
purpose of what was said was {o give
the Chair some facts and information
to enable it to judge about the admissi-
bility; and the subject is not open now
for further discussion.

Shri Amjad Ali  (Goalpara-Garo
Hills): Can the agreements take the
place of law not made?

Mr,_ Speaker: I do not propose to
answer all these questions on merits.

PAPER LAID ON THE TABLE

RATIFICATION OF ILO CONVENTION ON
Forcep LABOUR

The Deputy Minister of Labour
(Shri Abid Ali): I beg to lay on the
’.I‘able a copy of the statement regard-
ing ratification of ILO convention
(No. 29) concerning Forced Labour.
[See Appendix IX, annexure No. 61.]

DEMANDS* FOR GRANTS FOR

1955-56

DeMaNDS re. MINISTRY oF HoMz
AFFAIRS

Mr. Speaker: The House will now
resume further discussion of the
Demands for Grants relating to the
Ministry of Home Affairs. Out of the
8 hours allotted for the Demands of
this Ministry, about 4 hours were
availed of yesterday, and 4 hours now
remain.

I think the hon. Minister will reply,
and he will require some time: he may
wish to have about an hour or so.

The Deputy Mimister of Home
Affairs (Shri Datar)?" Yes about an
hour.

Mr. Speaker: That means that three
hours will be available #to the other
bon. Members.

Shri Datar: In the course of the
debate yesterday on the Home Minis-
try’s Demands, a number of points
were raised by hon. Members. In
particular, I am happy that come
Members of this House appreciated the
efforts that were being made by the
State Governments as also by the
Centre, so far as the various subjects
under discussion were concerned;
especially, so far as the law and order
situation was concerned., it was very
good on the part of some Members to
have appreciated the etforts made by
the State Governments in this regard.

There were a number of other points
also which were raised, and in respect
of some of them, I should like to
enlighten the House so far as thereal
position is concerned. These points
deal very briefly with Tripura, the
Andamans, Delhi and Kutch, and they
have also some bearing on the question
of the Scheduled Classes, the Schedul-
ed Tribes and the Services. These,
therefore, are the various points, and
I should like to place the correct pic-
ture before this House, so that the
House will know what Government
have been doing so far as all these
questicns are concerned.

"*Moved with the recommendation

of the President.
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With your permission, I would deal
briefly with Tripura first. When the
Part C States Act was passed, in view
of a number of circumstances, the geo-
graphical position of the State, the back-
ward nature of the State, the exist-
ence of a very large number of tribal
people, and a number of other circum-
stances it was considered advisable so
far as the administration of this State
was concerned, that it ought to be
directly under the Government of
India, so that they can spend
more for the purpose of deve-
loping this backward area. Now,
the question is often raised why
we are not immediately introduc-
ing popular government in this tiny
little State, %he population of which is
half a million. That question cannot
be considered singly, but will be consi-
dered in the context of the Report that
we are receiving very shortly, in the
course of the next three or four
months, from the States Reorganisation
Commission, The whole question will
be considered. Their recommenda-
tions will be placed befnre the House,
and then Government will take appro-
priate action.

So far as the present regime is con-
cerned, it will also be kindly noted
that it is not an autocratic rule in the
popularly accepted sense of the term.
Itisa rule by Parliament because
whatever is being done by the Gov-
ernment is entirely under the direc-
tion of Parliament. Therefore, I am
pointing out to this House certain cir-
cumstances from which the House
will gather that Government have
been trying their best to improve the
conditions there and to develop it to
the extent that is possible.

1 would make a very brief reference
to the expenditure during the last three
years. For the year 1933-54, (Govern-
ment spent Rs. 9549 lakhs. For the
next year, 1954-55, this amount was
increased to Rs. 127°31 lakhs and for
the current year, the budgeted amount
is Rs. 146'93 lakhs. So you will find
that so far as these material years are
concerned, the 2nnual expenditure has
increased by about Rs. 50 lakhs, and
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this is addition to what the Govern-
ment propose to do so far as the
Scheduled Tribes are concerned.
There is a . considerable Scheduled
Tribes population as also a Scheduled
Castes population. Mostly, they have
come from East Pakistan. A sum of
Rs. 17 lakhs has been set apart for
the purpose of improving the condi-
tiong of the Scheduled Castes as also
the Scheduled Tribes. Then very great
efforts are being made for the pur-
pose of rehabilitating the refugees,
most of whom are from the Schedul-
ed Castes, and it will be found that
as a matter of fact about 1,93.000
people have been rehabilitated in this
tiny State of Tripura. Out of them,
99 lakhs and odd have been rehabilita-
ted in Government colonies and land
loans have been given, facilities for
education have been given, and in res-
pect of medical facilities, it will be
found that the amount has increased
by at least five times.

Shri Thimmaiah (Kolar-Reserved-
Sch. Castes): 99 lakhs have been
rehabilitated or 99.000?

Shri Datar: 99,000, In 1953-54, Rs.
2154 lakhs were spent for education,
and for the current year Rs. 32-38
lakhs are being spent.

[PAnDIT THARKUR DAs BHARGAVA in the
Chair]

So far as public health is concerned,
it will be found that in 1953-54, we
spent only Rs. 1,75,000; for the current
year, we are going to spend Rs. 6,02,090.
These figures, I am hoping, will be
found very useful. So far as rehabili-
tation centres are concerned, there are
as many as 40 centres which have been
opened in various parts.

Then a point was made that unem-
ployment was rising. So far as the
question of unemployment is concern-
ed, it is a general question and has only
a very short specific point so far as the
State is concerned. You will find that
in view of the development projects
that Government have undertaken, the
number of persons employed or the ser-
vice personnel in this tiny State has
increased from 6,895 in 1954 to 7,987.
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These persons are actually under em-
ployment in respect of the dilferent
departments so far as development
projects are concerned.

Then yoy will also note that for the
purpose of providing gond buildings
for offices, especially for schools and
hospitals, the Government have a pro-
posal before them which is being im-
plemented, according to which Rs. 1
crore are going to be spent for the pur-
pose of construction of various tuild-
ings. Then we are also taking care 1o
see that crime is not increasing at all.
Very vague statements were made that
crime was increasing, but that statement
is not correct at all. In fact, so far
the border area is concerned, there were
only two dacoities and no more. Even
the offenders in respect of these are
brought under control and I would
assure the House that the law and
order situation there is far more
satisfactory, and not unsatisfactory
at all, as an hon. Member yesterday
wanted us to believe.

So far as the judiciary is concerned,
it is true that there is a common Judi-
cial Commissioner for both the States
of Manipur and Tripura. Both these
States together cannot form one dis-
trict according to the ordinary extent
of a district. The population is about
five lakhs here and about six lakhs and
odd in Manipur and therefore, a Senior
District Judge has been appointed as
the Judicial Commissioner., I would
assure the House that the cases there
are not in arrears at all. Therefore,
so far as the administration is concern-
ed, there is nothing to which exception
can be taken,

So far as land reforms are concern-
ed, that question also has been taken
up. A land reform Bill would soon be
placed before this House for the pur-
vose of improving the position so far as
landless labourers are concerned and
so far as the actual tillers of the soil
are concerned.

Then. so far as the panchyats are
concerned, Government propose to
introduce in this State the West
Bengal Panchayat Act the moment
that is passed into law by the West
Bengal legislature.
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Lastly, so far as the questicn of the
pay-scales of government servants are
concerned, we are following the policy
that the pay-scales which obtain in the
adjoining Part ‘A’ States, namely,
Assam and West Bengal, should be
applied to all these people.

Shri Biren Dutt (Tripura West): May
I ask a question? Is it not a fact that
a sub-judge appointed from  Tripura
gets only Rs. 150 while a sub-judge
appointed to the same post from
West Bengal gets Rs. 700?

Shri Datar: I did not follow what
the hon. Member said.

Shri K. K. Basn (Diamond Harbour):
He will never follow.

Shrimati Renu Chakravartty (Basir-
hat): A sub-judge appointed from Tri-
pura gets only Rs. 150 while a sub-judge
appointed to the same post from West
Bengal gets Rs. 700.

Shri Datar: I have already stated
that we are going to follow the pay-
scales that are in force in the Part ‘A’
States of Assam and West Bengal
These scales are being introduced, and
wherever it is found that there are
any disparities, they are being
removed, as early as possible.

Then I would pass on to the Anda-
man and Nicobar Islands. Yesterday,
my hon. friend, Shri S. C. Samanta, gave
us a very picturesque account of this
State. It is true that the hon, Member
had gone there, and I am satisfied that
al! his remarks are actuated by a sense
of earnestness. So far as the Andaman
and Wicobar Islands are ccncerned, we
should forget the past history. It is no
longer kala pani at all. Even in the
British regime, as late as 1942, these
islands ceased to be penal islands or
settlements. For about two or three
years, between 1942-1944, these islands
which are numerous—together they are
about 240 islands—were under the
occupation of Japan. Then, when they
were surrendered to us in 1945, the
Government immediately tcok steps to
see that these islands were inhabited
by people under a scheme for a proper
settlement. Now, so far as the ques-
tion of rehabilitation of these people is
concerned, Government have given
considerable loans, because during the
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Japanese occupation, a number of resi-
dents who were there had to suffer
untold agonies. Now, certain amounts
in terms of lakhs of rupees have
been given to these people. In
addition it was found that though
there were about 240 islands
and the total area was about 8,215
8q. miles, still hardly one-tenth of these
is populated. The remaining nine-
tenths are under primeval jungles and
therefore, Government decided tc have
a five year scheme under which people
from the main land specially refugees
from Eastern Pakistan would be invit-
ed here and settled on these fands. On
a number of occasions, I have given
figures and Government have decided
to settle on these lands about 4,000
families inthe course of five years
beginning from, say, 1953 More
than a crore of rupees has been
specially made available for the
purpose of removing the forests
and giving about ten acres of
land to every family. About 400 fami-
lies had already come here and they
are mostly agriculturists. Some fami-
lies have also been sent from the far
routh Travancore-Cochin State because
.t was found that their demand was that
they also should have some share in
the extent of colonisation. Therefore,
a few families had also been sent from
Travancore-Cochin. The principal idea
is that it should be treated as a settle-
ment colony madinly for the purpose af
refugees from Eastern Pakistan. 1
would point out to this House that this
scheme has been extremely successful.
Government have been taking pains to
have various schemes for the purpose
of improving the communications not
only with the various islands but also
with the inland. For that purpose
various amounts have been spent by
the Government and I would assure the
House that we should not treat all
these islands—the Andaman and Nico-
bar islands—as Kala Pani. They are
not Kala Pani at all. If I were to use
a very ancient expression, I may say
that it is the Government’s intention to
make it Sweta Dweep—a bright land.
As you are aware it is the island where
Y,ord Vishnu himself resides. I am quite
eonfident that undr - the Republican
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Government, this will become popular.
We shall have an air-strip and more
communications inter se. We are also
sure that Government would take steps
to see that there should be market-
able conditions so far as these islands
are concerned. This is so far as the
Andamans and Nicobar Islands are
concerned.

An hon. friend made a  statement
about certein conditions in Delhi. The
hon. Member, Shri Radha Raman,
stated that the conditions in Delhi
were not satisfactory in certain res-
pects. He contended that though the
strength of the police has been increas-
ed, the conditions are unmsatisfactory. I
may point out to this House that the
then Home Minister, Sardar Vallabhbhai
Patel, found that the conditions of the
police in Delhi were not satisfactory at
all. He evolved a scheme which was im-
plemented in three stages and the last
stage is now under implementation and
is almost nearing completion. We
have a force of nearly 10,000 and odd.
I would point out to this House again
that most of these persons are recruit-
ed locally. So far as the higher officers
are concerned, we have not got our
own cadre at all; in view of the very
small extent of Delhi State it has not
been possible to maintain a separate
cadre. And that is the reason why we
have to borrow officers either from U.P.
or from Punjab. But we are tsking
steps to see that the conditions are
quite proper so far as these people are
concerned and we are particularly
anxious to see that the law and order
situation remains quiet here.

Yesterday, the hon. friend to
whom I just now referred sald that
the crime position was worsening. ‘I
have got figures before me relating to
this. In the year 1950, we had a total
incidence of crime in the neighbour-
hood of 11,146. It reached a very high
figure in the year 1951; it was 11,250.
It was 10,000 in 1952 and in 1953 it
was 10,738. For the year 1954, it is
only 9,908. Only in one respect—so far
as cognizable crime is concerned—
there has been a slight increase. So
far as dacoities are concerned, there
were seven in 1950 as against cne in
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the year 1954. So far as robberies are
concerned the figure was 67 in 1950
as against 55 in 1954.

As T said, there has been some in-
crease so far as murders are concerned.
In the year 1950, we had 54 murders;
the highest number was in 1950. But
in the last year, the number of mur-
ders was 67. So far as these murders
are concerned, they are to be consider-
ed as a class by themselves. They
have not necessarily got a very vital
bearing on the question of law and
order. Murders are committed on
account of a number of circumstances
which cannot be controlled. Neither
can the increase in the incidence of
murders show that the law and order
situation is not good. But, Govern-
ment have been trying their best to see
that all offences are checked to the ex-
tent possible. We are having very
strict patrolling day and night and
therefore, it would not be proper to
say that the law and order situation is
not satisfactory and that the incidence
of crime is rising so far as Delhi is
concerned.

It was contended that the number of
Magistrates and Civil Judges was not
quite sufficient and commensurate with
the volume of work that they have to
do. So far as civil work was concern-
ed, tne Delhi Government appointed
six additional sub-judge only in Octo-
ber 1953 and the figures snows that
there has not been a very great increase
50 far as the arrears are concerned. So
far as the criminal side is concerned,
there is a proposal before the Govern-
ment that we should have five more
stipendiary Magistrates. That question
is now under consideration and if it is
found that there is justification for it,
then rurely Government would consi-
der this question as fairly as possible.

Lastly, a complaint was made by Shri
Radha Raman that there were different
authorities so far as the developement
of Delhi was concerned. He pointed
out that there were four different autho-
rities and that there was no uniform
administration. Consequént on having
more authorities, the whole progress of
the development scheme was held up.
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To a certain extent, what he says is
true but Government are irying to de-
velop a central authority which would
take charge of all the development pro-
jects. In fact I would point out to the
House that the master plan for the
development of Delhi is now at the
highest level and the question is of
months. I am quite confident that
Delhi will have a central and uciform
administration not only so far as Delhi
is concerned but with all its suburbs.

The House will also know that so far
as the population of Délhi is concerned,
in 1947 it was about 15 lakhs; in 1951
it rose to 17 lakhs and I am not sure
if it is wot in the neighbourhood of
about 20 lakhs by now. At least forty
per cent of the population is refugees
and so the question of conditions in
Delhi is a problem by itself. Govern-
ment are trying to introduce uniform
administration and to see that all the
people here are properly housed and
the conditions here are worthy of the
capital that is located in this capital...

Shri D. C. Sharma (Hoshiarpur):
What is this master plan?

Shri Datar: It is meant for the pur-
pose of bringing all the development
schemes in Delhi and suburban areas
under one plan and we may have 1
Delhi like, say, Bombay or Calcutta <o
that all the developmental projeuts
would receive priority and would not
be subject to any inordinate delay; nor
would there be any inconsistencies as
are likely to happen provided we have
got different authorities.

The next question I would like to
take up is that of Scheduled Castes and
Scheduled Tribes. This is a problem
with which the Home Ministry are very
intimately connected, though the exe-
cutive authority lies with the States.
All the same, Government are fully
aware of their obligations iuv this res-
pect. We have just received the Back-
ward Classes Commission’s Report. That
Report is under examination, and per-
haps Government will have to take a
number of steps for implementing at
least some of its recommendations.
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So far as the economic condition of
these people is concerned, it is a ques-
tion whch has very largely to be sol-
ved by the States, in conjunction with
the questions about one other communi-
ties as well. But I would concede
here that the housing conditions of the
Harijans, or the Scheduled Castes, are
far from satisfactory, though in a num-
ber of States like Hyderabad—even a
small State like Coorg—they are
making very good attempts of settling
these people by giving them plots of
land and giving them materials also.
The same thing is being done so far as
Scheduled Tribes are concerned and
Government will be spending about
Rs. 15 crores, 4 crores of which will be
over Scheduled Castes, Criminal Tribes
and others. This amount it will be
found is only by way of a grant to the
State Governments as also to certain
all-India organisations. Ultimately the
problem has to be solved by the State
Governments themselves. I am quite
satisfied that the State Governments are
doing their best so far as the improve-
ment of the very bad lot of these
people is concerned.

Now the conditions of the Scheduled
Tribes are, In some respects, more un-
satisfactory. Some of them have no
houses to live in.

Mr. Chairman: Order, order, May I
just remind the hon. Minister that we
are going to have a debate again on the
report of the Scheduled Castes, etc.?
There are a very large number of
speakers who are anxious to participate.
I would, therefore, request him to be
as brief as possible.

Shri Datar: The only other point that
remains is that about the services.

So far as the representation of the
Backward Classes in the services is
concerned, we have to proceed rather
slowly. The Scheduled Castes them-
selves took to education very late and
therefare it is quite possible for Mem-
bers to complain and it is also possible
for us to appreciate the volume of
complaint in this respect. But the
progress i8  bound to be slow. Well,
Government are trying their best to
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increase the number of these persons
and as mentioned by one hon. Member
yesterday we are having a special exa-
mination solely for the purpose of re-
cruiting 100 persons: 72 from Schedul-
ed Castes and 28 from the Scheduled
Tribes. In case it is found that the
number under one head is not sufficient
then that number would be made up
from the other. So, the House will sp-
preciate that Government are trying
their best and all that I can say is that
I would counsel patience so far as this
question is concerned.

I would now like to say a few words
about the services in general, A ques-
tion was raised as to the revision of
pay scales. Now, so far as the Civil
side is concerned, the Government of
India minus the Railway Ministry are
having seven lakhs of employees in
various classes. So far as the Railways
are concerned, we have about 9 lakhs.
Together we have about 16 lakhs of
employees and any slight revision in
the pay scales at whatever stage it
might be is likely to have repercussions
over all these persons and therefore
Government have to move a bit slowly
and a bit gradually s6 far as the revi-
sion of pay scales is concerned.

There is also another aspect which I
am sure the House will bear in mind.
The pay scale. which are now in vogue
since 1947 in respect of the Government
of India employees are far higher
than the pay scales in the States and
sometimes it does happen that in a city
like Bombay, Madras or Bangalore the
Government of India have their offices
and the State Governments have their
offices in the same or adjacent build-
ings and similar work carried on by
the Government of India employees
and by the State employees is remu-
nerated in a different way to the pre-
judice of the various States. Therefore,
we have already been in receipt of
complaints from the State Govern-
ments that we should be very careful
in laying down the pay scales, much
less increase them So, this factor
should also be taken into account.

A complaint was voiced that no offi

cer would get any promotion or any
elevation unless some sort of influence
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was brought to bear upon the authori-
ties. Now that is entirely a wrong
conception to have so far as the pre-
sent set-upis concerned. Government
have been re-organising all the servi-
ces and Government have been giving
fullest importance to the claims of the
various persons and therefore it is not
necessary at all for any others to in-
fluence Government at any quarter or
at any level. We have already re-
organised the services: the Central Sec-
retariat service has been reorganised;
the clerical service has been reorgani-
sed; the stenographers’ service has been
reorganised and in view of the fact
that a very large number of persons
were temporary for years together Gov-
ernment have introduced a scheme
under which what are known as quasi-
permanency certificates are given,
whereby they get at least some, if not
all the benefits of proper confirmation.
In all these cases Government try
their best to see that proper merit is
recognised. Sometimes complaints are
made about the remarks made in the
confidential records. Yesterday some
hon. Member complained that in res-
pect of the Schedued Caste employees
their adverse vemarks were made pur-
posely and that prevented their going
up, so far as promotion was concerned.
That is not entirely a correct position at
all. Now whenever a superior officer
makes adverse remarks in the
confidential records, has been evolv-
ed according to which the subs-
tance or the grounds of these adverse
remarks have to be communicated to
the person concerned. So that, if he
has any explanation to make that ex-
planation is recorded just below the
adverse remarks. Therefore it will
be seen that all attempts are being
made to eliminate the possibility of
any person not getting whatever is
due to him according to his desires
But all these schemes have to be
implemented and natura!ly the pro-
cess is perhaps slow. All the same I
would point out to this House that
Government have been making great
efforts to see that the conditions are
stabilised that Government servants
get what they deserve. Therefore, I
would point out to the House that it is
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not necessary for any person to try
to bring any influence to bear upon
the administration because the ad-

ministration is a democratic
administration and our government
servants also are a responsibi-

lity on us and it is our duty to see that
they get good conditions of service and
it would be wrong to suppose that there
is any discontent. Sometimes there
might be discontent here and there;
sometimes methods other than legiti-
mate are likely to be resorted to for
purposes which I need not mention
here. I would only like to say . that
Government are always prepared not
only to hear them through their unions
and whenever any hardship or injus-
tice is done, the man himself is givem
a hearing and it would be wrong to say
that Government are carrying on their

\ administration regardles of the inter-

ests of their employees. It is neces-
sary that these employees have to be
given good conditions of service be-
cause the whole administrative machi-
nery depends upon them and in the
ultimate analysis we must have a
class of employees who will do their
best as patriotic citizens for establ:she
ing the great welfare State that it is
our ambition to establish in India.

Shrimati Jayashri (Bombay—Subur-
ban): Icongratulate the Government
for preserving peace and tranquility in
the country which are so essential for
the progress that we want to achieve.
While paying my tribute to our admi-
nistration all over the country for the
admirable zeal and efficiency with which
it has adapted itself to the changed
conditions, it must be stated that a
fundamental change is necessary in
public  administration. We have o
groom all cadres of our administration
with the ideals, aspirations, methods
and techniques of our Welfare State.

Jail and prison administration are
the two arms of law and order. It is
difficult to achieve progress if there is
a Jag between the ideology and phi-
losophy and these two wings. During
the past year there have been commit-
tees appointed for prison reforms.
However, the last Police Commission,
I believe, was set up some 50 years
ago. It is, therefore, I feel, extremely
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necessary that a Police Commission
should be appointed at the earliest op-
portunity to study, evaluate and report
on the existing Police administration
and make recommendations for its
effective functioning in the light of
our present objective of a  Welfare
State.

I would also like to recommend that
an all-India panel body consistent with
the present conception of prison reform
and rehabilitation of criminals in ac-
cordance with the changing concept of
crime and philosophy and methods of
treatment be formulated and for this,
I would request the Government of
India to accept the recommendations
made by the United Nations Regional
Seminar on Crime and Treatment of
offenders in Asia and the Far East,
held in Rangoon in October, 1954, in
regard to the direct and indirect mea-
sures for the control and prevention of
juvenile delinquency in India.

While speaking on this child delin-
quency, I would like to say that the
children Bill that is already passed by
the Rajya Sabha is not at all progres-
sive. Government have got still the
old idea of treating juvenile offenders
as criminals. The pane! that was ap-
pointed by the Social Welfare Board,
in their report, have mentioned some
things which I would consider not in
line with our idea of a Welfare State.
Mrs. Mary Clubwala has said in her re-
port that in one of the places she visit-
ed the children were chained. I am
informed that still whipping punish-
ment is given to children. I would re-
quest that children should not be treat-
ed as offenders. They are neglected,
and 1 would say that it is the circums-
tances and the society that are to
blame for making them juvenile delin-
quents. So. I would request that some-
+%ing should be done to look into this
matter and suggest that reform should
be made in the treatment of the ju-
venile delinquents.

As 1 said, the Bill is coming before
the House and much is required to
change the present draft, because the
present draft # also not progressive.
The Childrens Act in Bombay, Madras
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and Saurastra are much more pro-
gressive. I was informed that there
was a model Act drafted by the Edu-
cation Ministry, but the present Bill
is not at all on the lines of that draft.
Therefore, I would suggest that the
present Bill should be in line with the
progressive Acts which are in some of
the States.

I would like to draw attention to an-
other matter also. We are also trying
to do away with immoral traffic in
women. Here, Iwould like to draw the
attention of the hon. Minister to the
Report of the All-India Conference on
Moral and Social Hygiene in wnaich I
find it stated thatthe Suppression of
Immoral Acts which are social legisia-
tions do not work effectively because
there is a lack of full co-operation bet-
ween the Police and society. There is
also not much enthusiasm on the part of
the Police themselves, because of
abundance of other work with which
the Police are kept busy. I would like
to draw the attention of the hon. Minis-
ter to the fact that at present though
there is the Vigilance Branch, their
work is very defective because they do
not get adequate personnel and also
sufficient number of people to help
them. In Bombay where the popula-
tions has increased to three millions
at present, the staff is only 65 consta-
bles. If we want to do away with this
trafficking in women I would urge that
more attention should be paid to re-
cruiting the  staff also. For this
we require more women to be recruited
Iam sorry to say that in the Police
Administration rules there is one rule
which debars married women from
being recruited. I would point out that
for this work more mairied women are
necessary who would oe suitable for
this kind of work, and if we are going
to take effective measures in the coun-
try, more attention should be paid to
these things.

The aim of the Welfare State should
be to improve the condition of those
who might have acted due to circums-
tances in an unsocial way. So, if we
want to improve their condition and if
we want to put through the
Five Year Plans effectively,
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it is necessary that jail reforms
and prison reforms should be taken in
hand, and I would request that in the
next Five Year Plan more attention
should be paid to these things.

Shrimati Sucheta Kripalani (New
Delhi): Broadly speaking, the Home
Ministry is concerned with three main
subjects—public security, public ser-
vices and the work of the former Minis-
try of States. I do not wish to say
anything about public security because
law and order is the direct responsi-
bility of States and the Centre has a
specialised kind of work to do in this
field. I shall confine my remarks to
the other two subjects.

I feel that the most important work
of the Home Ministry is connected with
public services. It has assumed a
greater importance now because our
Government is following an ambitious
policy of development programme. For
this programme, vast schemes are sanc-
tioned, new departments are opened
and we have this year sanctioned a
very heavy deficit Budget, but the
success of these schemes depends upon
an honest and efficient administration.
Unless we have an efficient administra-
tion, we will meet with failure. 1 am
afraid there have been constant com-
p-aints about the administrative machi-
nery, about the inefficiency, about dis-
honesty, about red-tapism, etc. I know

that attempts have been made to ration- .

alise the conditions prevailing in the
services, but the results are not alto-
gether satisfactory. An  administra-
tion can become efficient only if the
members of the services are satisfied,
they get fair pay, proper conditions of
work and they work in an a.mosphere
of justice and fairplay, and do not suff-
er from a continual feeling of
grievance. But do these conditions
obtained? No. I am very sorry to say
that the answer is ‘No'. Just now the
Deputy Minister told us that there is no
dissatisfaction and on the whole the
people are satisfied. Because of lack
of time I will not go into details and I
shall only focus my attention on one
section of the Government servants,
Wwnv perhaps from  numerically the
largest block—the third grade clerks.
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What conditions of service are they
working under? To my mind, the ¢hird
grade clerks form the foundation on
which the edifice of the administrative
superstructure is built. If the founda-
tion is weak, the entire administration
is bound to be weak. What is the
scale of pay that we give to the taird
grade clerks? 1 feel their scale of pay
is a scandal. What is the pay that they
get ? They get the glorious basic pay
of Rs. 55. Nowadays we do not get do-
mestic servants for Rs. 55. I snall give
briefly the history of this pay =cale and
how they came to get this pay ofRs. 55.
Formerly, before 1931, their basic pay
was Rs. 90 when the cost of living was
500 per cent lower. This was reduced
to Rs. 60 because of the economic de-
pression in the early thirties. At that
time pay was reduced in all the cate-
gories, Then came the World War and
prices shot up. As there was a great
amount of dissatisfaction in the servi-
ces, the Government appoinwd a Pay
Commission to study service conditions
and suggest better and rational scales.
I cannot at all understand how the Pay
Commission made such a recnmmenda-
tion. While the basic pay of an Assis-
tant, by the recommendations of this
Commission, was raised from Rs. 100 to
Rs. 140 and Rs. 160, the  hasic pay
of a stenographer was raised from
Rs. 125 to Rs. 160, that of peons from
Rs. 14 to Rs. 30, the basic pay of the
third grade clerks was raised from
Rs. 60 to Rs. 55 and the rate of
increment from Rs. 5 to 3 ! Our
economists—even men like Pro-
fessor Gadgil—have told us that
for an educated Government ser-
vant, the basic salary should be
at least Rs. 100. Compare it with any
other country. If you compare it with
the wages in the UK, it is £5 a week
and in the United States, it is 90 cents
per hour. which means about Rs. 700
per month. Leaving that, what is the
family budget? How can & middle-
class man live within that small amount
that we are giving? Ever. a small
family living in a city like NDelhi will
require Rs. 200 to Rs. 250, but we are
giving these people only Rs. 55. Then,
compare it with the conditions of other
services—private services—in India.
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The Shastri Award for bank employees
gave the following pay scales: Grade
A Banks Rs. 85 to Rs. 280. Grade B
Banks Rs. 75 to Rs. 245, Grade C Banks
Rs. 66 to Rs. 227 and Grade D Banks
Rs. 57 to Rs. 200, besides other bene-
fits, bonus, etc. I am sorry to say that
this does not unfold the socialistic pat-
tern. If yoy want the socialstic pattern
of society, it should be started nearer
home, at least in the Secretariat servi-
ces, and we do not want the existence
of this kind of discrimination. On the
one hand, we expect a middle-class edu-
cated person to get Rs, 55 and on the
other hand there are people drawing
Rs. 4,000 and Rs. 5,000 a month. In
the Report on page 5 it is stated—it

my compr h i how the
Gavemmeut can make such a state-
ment:

“It was decided that while there
was no justification for a revision of
the scale as such, the two advance
increments which were hitherto
admissible to the Lower Division
Clerks recruited through the U.P.
S.C., should no longer be restricted
to clerks who had been so re-
cruited...... 2

Do you think that by giving two ad-
vance increments you have met all the

demands of these clerks? We are
degrading them and we are giving
them a shameful amount as salary,

If by giving two increments you say
that you have redressed their griev-
ances, it is adding insult to injury.

Just now, the Deputy Minister spoke
about the Clerical Services Re-organisa-
tion Scheme. I do not wish to go into
details, because I want to deal with
another subject. Here again, all the
Clerks are not satisfied with this
Scheme and there is opposition to cer-
tain provisions of the Scheme because
the third grade clerks feel that by this
re-organisation, the opportunity of
their rising to the grade of Assistant
has been blocked. So whatever
little chance they had of earning &
higher scale of pay at the fag end of
their service is blocked by this new
scheme.

Le us now take the living conditions.
Perhaps thelhon, Home Minister does
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not know the acute housing shortage
that we have in Delhi. I would request
you one day to come along with me and
visit some houses like those in the
Chummeries in the Lodi Colony, which
were intended for bachelors, and in
which now families are staying,
There is one bathroom shared by a
number of families and they use the
verandaha for cooking purposes. This
is the condition in which they are living
there. When they stay. in private
houses their condition is even worse,
If you visit some of the localities in
Delhi where they are staying in pri-
vate houses, you will find conditions
which are simply shameful as for
instance, Paharganj, Motiakhan,
Jhandewala, etc. Here our clerks are
living in rooms 8 feet by 8 feet or
8 feet by 10 feet or 8 feet by 12 feet.
I have seen some families living in
verandahs covered by sacking. They
cook on the road in front and the
women go and fetch water from the
public road taps.
Shri P, N. Rajabhoj
served-Sch. Castes):
some Harijan colonies,

Shrimati Sucheta Kripalani: Then
I come to an important point. We
have built colonies in different places
for different categories of servants and
what have we named them? I hang
my head in shame when I think of
the names. For the third grade clerks
we have built a colony and we call it
Vinaynagar; for peons we have built
a colony and we call it Sevanagar.
But, for the high officers, the shan-
dars and the mandars we have built
colonies and call them Shannagar and
Mannagar. This is the pattern of
socialistic society that we are unfola-
ing. If you want that there should be
efficiency in the administration, you
must also see that the employees or
the Government servants live in pro-
per conditions, that they have proper
facilities so that they can have peace
of mind to work. There are many
points to which I would have liked to
make a reference, but because I see
the Chairman looking at the Clock
shall not go into them now.

(Sholapur-Re-
Like those in
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Perhaps you know that during the
inter-session period, I went to Mani-
pur to see things for myself there. As
you all know, a lot of trouble has
been going on there for a long time.
I have come from Manipur after my
recent visit very sad and very un-
happy with the things that I saw. T
do not wish to speak on this subject
in a partisan spirit. I look at it as a
citizen of India who is deeply con-
cerned for the welfare of the country.
Manipur is on the border of Burma;
part of it is the tribal area. This is
considered strategically a very impor-
tant position as on the one side there
is Pakistan and on the other Burma,
It is, therefore, of utmost urgency to
see that the situation there is improv-
ed and some peaceful solution is
found. I have with me, thanks ¢o the
courtesy of our Home Minister, a
copy of the speech that he delivered
in the Rajya Sabha. When I readthe
speech, I see him in two moods. In
one part of the speech, Pantji is an
astute debator, who is keen to score
off a point over the opponent. He is a
very fine and experienced debator
and I have no desire to cross swords
with him. But there are some points
which I can refute, but I do not want
to go into them now. In the second
part of the speech, we see in him the
administrator of experience and wis-
dom. I would like Pantji to continue
to be in that mood when he is deal-
ing with Manipur affairs. Here he says:

“My sympathies are entirely with
the people of Manipur. I person-
ally feel that we have not done our
duty by the tribal people. While
men from very distant countries
have come to serve them, we
have ourselves failed to do our
part in a befitting way..... I want
fhe democratic way of life to thrive
in our country, so that every man
enjoys the climate of fellowship,
comradeship anq friendship with
every one else in the society, and
teels joy...”

1 pPM.

I would like that in this spirit the
situation in Manipur should be handi-
ed so that the tribal people may at
last get peace,
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There are various reports about the
Manipur situation. I wish to take the
House into confidence and tell them
something about the immediate past
history of Manipur. In Manipur, people
were agitating for self-government for
a long time during the time of the
Maharaja. As a result of that, in
1947, the Manipur State Constitution
Act was passed and the people got
responsible government, Council of
Ministers, elected Legislature by adult
franchise and a joint electorate. The
Assembly functioned till 1949 when
the Constitution was abolished by the
Gazette Notification of 26th October,
purporting to be under sections 3 and
4 of the Extra-Provincial Jurisdiction,
Act, 1947. How did the merger come
about? The merger came about by
an agreement with the Maharaja and
the Government of India. In this
agreement, no mention was made of
the Assembly or the Ministry. The
Maharaja, under the Manipur State
Constitution Act of 1947, was not
competent to enter into such an agree-
ment. Therefore, I am doubtful whe-
ther the legal position is valid. The
abolition of the Ministry and the
Assembly under sections 3 and 4 of
the Extra-Provincial Jurisdiction Act
appears to be somewhat illegal because
the notification of October 26, categori-
cally stated in clause 5 that all laws
in force in Manipur immediately
before the commencement of the Con-
stitution should continue. Besides, you
know the Indian Constitution also pro-
vides that all laws in force immedi-
ately before the commencement of the
Constitution should continue unless
repugnant to the Constitution or ex-
pressly repealed. This Manipur State
Constitution Act has not been repealed.
Therefore, the Manipur State: Consti-
tution Act operates and the whole pro-
cedure is of doubtful legal validity.
You can yourse'f understand, Sir, that
Manipur people feel that thev have a
just grievance in this matter.

Then, with the abolition of the Legis-
lature, the Commissioner’s regime
was established and a nominated Ad-
visory Council came into existence
with four congressmen and a so-call-
ed independent who is practically a
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congressman. This led to a lot of agi-
tation and representations were made
to Shri Jawaharlal Nehru and Dr.
Katju and public meetings were held
and nothing came out. At last in
June 1954 they said that they wanted
to start satyagraha unless some con-
cession was made. Then, in pursuance
of that Satyagraha has been started
from November. It is true the agi-
tation was started by the FSP. But
the demand for an elected legislature
has the general support of the people.
Even the Congress party has passed
a resolution demanding an elected
Legislature. The participants in the
satyagraha are not only the supporters
of PSP but large sections of people
drawn from the plains and the hills. I
went to Manipur and found out that
people from all ranks of life have parti-
cipated in the satyagnahu. A large
number of tribal people have parti-
cipated in the sayagraha. There is
a general consensus of feeling for the
movement and there is general resent-
ment against the denial of their
democratic right to govern them-
selves, Up to this time more than
3000 tribals and other people have
courted arrest. The small jail of
Manipur cannot accommodate them
all.

If the administration had been good,
perhaps, the people of Manipur might
have reconciled themselves to the
cbrogation of democratic form of
government., I might state that it is
a Centrally administered area and the
people on that account expected good
Government. They thought that they
were under the administration of
Pandit Jawaharlal Nehru. But their
expectations were belied. As it is a
distant place ang tried and efficient
officers are not prepared to go there.
Only odd officers who cannot be fitted
in elsewhere are sent to Manipur.
There is lack of supervision from the
Centre and as a result these officers
function like Nawabs. Serious charges
are made against these officers..

Mr. Chairman: Her time is up.

Shrimati Sucheta Kripalani: Sir, it
Is not possible for me to tinish soon.
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I shall try to be as brief as possible
and I shall go as fast also.

Sir, very serious charges have been
levelled against these officers, I was
not in a position to enquire into them
therefore I would urge upon the Home
Minister to see how far the charges
are correct.

They have another complaint. Ever
since the Commissioner’s regime was
established in Manipur, the Manipuris
are not getting a fair representation
in the services, The officers who
come there are from the Punjab, the
Frontier and the U.P. Recently there
has been a change and one officer has
come from Madras These officers who
have come from the North, I am very
sorry to say, have not tried even to
understand the people. Manipur is
far distant from Punjab ang the
Frontier, the Manipur culture, civili-
sation and language is quite different.
It is a very fine old traditional culture,
These officers who have come there
have failed to understand them and
have raised racial feelings thereby
calling them eastern janglis etc. They
have deeply wounded the feelings of
the local people.

Further, the tribal people have got
special grievances. They say that they
used to have reservation in services
which has been recently abolished. The
forest reservations have been increased.
These tribal people earn their livelihcod
from forest produce which they sell.
As more government forest reservations
are made, their means of livelihood has
been encroached upon.

I was surprised to learn that the
previous Commissioner Mr. Bhargava
did not even once care to go and tour
the tribal areas. How can there be
good administration unless the officers
concerned are acquainted with the
people and their way of life. The tri-
bal people have their own way of life.
Unless the administrator goes and sees
things for himself how is he going fo
administer? Then the adminisiration
is also corrupt. Petty officers has con-
tinuously fleeced the people by extort-
ing small amounte from them. The
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police harassment is om the increase.
Now, in the tribal area n'any of the
people have left their houses due to
police harassment. They have gone far
into the malaria infested interior places,
in search of work. 8heir fields are
neglected. All sorts of threats are be-
ing given to them. They are threaten-
ed that their red blankets will be taken
away. The red blanket is a sign of res-
pect among them. It is given to the
vil'age headmen and other village dig-
nitories. Threats are given that their
guns and licences will be taken away
from them. Over and above that, they
have been threatened that evem war
compensation will not be paid to ithem.
For years they have been trying to get
war compensation. After ten years, now
when they are receiving compensation,
they are thus being threatened. Is this
the way to handle tribal peccple?

Then, let us take the Advisory Coun-
cil. What is the function of the Ad-
visory Council? Why did the Govern-
raeat appoint the Advisory Council?
The object was that in place of the
2lected Legislature, this Advisory Coun-
cil will be a liaison between the people
and the Government. Well, I am
sorry to say that this has not served
the purpose. In the Advisory Couacil
of five members there were parties.
During the time of the last Commis-
sioner two members were with him. I
can give the names if you like but I
do not choose to give their names. They
were working on the side of t:e Com-
missioner. The others were opposed
and a constant fight was going on bet-
ween these two parties in the Council.

Though the influence of the
partisans of the Commissioner
the policy of export of Ccattle
from Manipur was followed. It

has been detrimental to the interests
of the local people. I had a meeting
with one of the Advisers. In this report
It is said that he was captured by t-e
goondas of the PSP. I had a talk with
him. He did not say a word about this:
he did not menticn it. You remember
that when this matter was raised on
another occasion here, Dr. Katiu said
that he was perhaps captured by
school-girls. I do not know whether he
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was captured by these school-girls or
the goondas of the P.SP. I mention
him particularly because he came to
see me. He came and told me that
the satyagrahas have been violent. 1
asked him how they have
been violent. He replied that volun-
teers sat on the road and blocked it.
1 said that that did not constitute
violence, He said the volunteers could
persuade the people from either side of
the road but should not have blocked
it. This blocking was tentamount to
violence. My reply was that even
under Mahatma Gandhi when we prac-
tised satyagraha we did ridt make such
fine distinction between violence and
non-violence. I also told him, ‘you
are a leader of the people; why
not go and appeal to the people,
not to do such things, not to
follow the P.SP.’ His answer was this.
Tae answer he gave was very signifi-
cant. He said, ‘how could I face the
people; they would have ibused me and
asked me to resign’. This is how an
Adviser,—a liaison between the people
and Government behaves! He was
afraid to face the public. I told him
during Hindu-Muslim riots our wor-
kers, even young girls had the courage
to face the mob and tell them the right
thing.

Then, I do not wish to go into the
details of the various charges of vio-
lence, because I do not want further
to embitter feelings. Rather my anxie-
ty is some how to bring about a solu-
tion. In the report much has been said
about the violence of the people. I
would like to say something about the
violence inflicted on the people. I
may say 1 personally examined a few
hundred women and men who were
injured. I have got a list of 40 names,
mostly women with their addresses, the
injuries they have received small and
big. I have myself seen a young girl
of 16 who had a bullet wound on her
wrist and a man lying in the hospital
with bullet wounds, I was myself as-
hamed to see that Samarendra Singh,
who is most respected in Manipur, who
is a top ranking lawyer and was a
Minister in the time of the Raja—he
comes from an aristacratic family—his
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wife and daughters showed me injuries
on their bodies.

I went to the bazar. You know in
Manipur women run the bazar. I went
there with no pre-arrangement. I went
$o purchase some things. But as I got
lown I was not able to make any pur-
chase, because all the women left
their stalls and  surrounded me and
told me how they were kicked and
dragged by the police, kicked with
boots and beaten with lathis. Dr. Katju
said that only canes were used. I have
these photcgraphs with me. The
“canes” were of this size. Here are the
policemen  standing, in these photo-
graphs, with bamboos. If they were
‘“canes” well, they broke the backs of
the women.

All I want to say is that the situation
has been very badly mishandled. It is
not the present Home Minister’s fault;
he was not in office at that time. I
hope he will bring a different attitude
to bear on the whole question. How
have the tribal people been handled?

The tribal people are a brave people.
They are courageous. They are not
afraid of the consequences. Here is one
young man, Shri Rishang Keishing, I
wish you could have given him some
time to speak. He has suffered much.
He sustained a lot of injuries in the
hands of the police. He was dragged
along the nali and thrown on the barb-
ed wire. He is loved by the tribal peo-
ple and has considerable influence
among them though we may consider
him to be a small person. When he
rose from the mud with

injuries all the trible people
rushed to him and shed bitter
tears. The Government is making

charges of violence against the people
but I say if there has been non-violence
in the tribal area it 1s due to nobody
else but to this young man who keeps
quis* and nccupies 2 seat in the back
benca nere. He told me “I have given
a pledge to India, I owe my allegiance
to this country, and I believe in non-
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violence; 1 shall do my utmost”. But
because of the mishandling by the au-
thorities and the police the situation is
getting more and serious.

What do they say? I met several of
the leaders. Even before the Com-
missioner they said, “What do we care?
If we only get insult and unfairness at
the hands of the authorities, formerly
we thought that Pandit Nehru will give
us a fair deal; if he also turns his back
we have our own people across the
border, we will go to them”. I say the
situation is fraught with dauger. We
canrat afford to allow this situation to
contirzue. I wrote to Pandit Jawaharla:
Nehru, I met him and Pandit Pant
also. I urge upon them to see their way
to find a solution and end the trouble.
How do the Manipuris argue their case?
They say, “Why deny self-government
to us? Why mix the issue of our legi-
timate demands with that ot the re-
commendation of the States Reorgani-
sation Commission?” They say the
other States enjoying elected legisla-
tures may get merged as a result of the
recommendations of the States Reorga-
nisation Commission. But for that
reason you do not abrogate their Jegis-
lature! Suppose the States Reorganisa-
tion Commission were to submit a re-
port at an early date you may not bring
about any constitutional change till the
next General Elections. And the same
stalemate may continue. They have a
right to self-government. @ What do
they want?. They want that the Advi-
sory Council should be abolished. They
want that the present administration
should be overhauled and honest offi-
cers placed, They want a gesture from
the Central Government conceding the
right of the people to govern them-
selves. Mere administrative improve-
ment will not do. I now appeal to the
new Home Minister. I know that he is
a man of great experience and wisdom.
I hope he will have the liberality of
heart to look into the whole situation
with understanding and sympathy. As
far as the P.S.P. is concerne? T shall
say with the utmost sincerity tnat I can
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command that we shall do our level
best to co-operate with the Government
if the Government takes any step to
bring about a just and equitable settle-
ment there and give peace to these
much harassed people.

Mr. Chairman: Shri Tek Chand.

Shri P. N. Rajabhoj: Can I get a
chance?

Mr. Chairmau: It is very difficult to
say.

Shri P. N. Rajabhof: A few minutes.

Mr. Chairman: If the hon. Member
is entitled, he may get a chance or may
not get a chance. If every hon. Member
behaves like this and asks “Will I get
a chance?”, five minutes will be taken
in the question and the answer.

Shri Tek Chand (Ambala-Simla):
Without endeavouring to minimise in
any way the great work which is being
carried on by other Ministries, I feel
that the task that falls upon the shoul-
ders of the Ministry of Home Affairs is
a pivotal one. For anything that goes
wrong or anything that goes right, the
discredit or credit for the entire
country depends upon the maladminis-
tration or proper administration by the
Minister of Home Affairs. It is for this
reason that I feel that its work, good,
bad or indifferent, reflects upon the
good work that is going on all around
in this country.

Whereas the nation’s bread basket
is increasing in size and
getting fuller it is also in-
cumbent that so far as governance of
law, governance of democratic institu-
tiong, criminal administration and judi-
cial work is concerned, that should also
be on a level very high and in conso-
nance with the great traditions of this
country and of democracy.

It is a large canvas that I see in front
of me, the work of the Ministry of
Home Affairs. But I propose to confine
myself to two matters to the exclusion
of the rest, howsoever important they
may be. I feel.that judicial reforms in
our country are overdue. And I am
using the expression “jugicial reforms”
in its larger sense s0:as to connote not
59 LSD—2
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only reforms vis-a-vis the judiciary
but also law reforms, reforms in our
statutes. e

Regarding  judicial reforms in its
narrow sense, I feel that we are suffer-
ing from a multiplicity of High Courts
in this country. I feel that there is
every reason that there should be fewer
High Courts of bigger calibre rather
than smaller High Courts attached to
all sorts of States, A, B or C. I am
aware in my town there were two High
Courts functioning, in Simla. There war
the High Court manned by a single
Judge, the Judicial Commissioner of
Himachal Pradesh. There was also the
High Court of the “A” State of Punjab
in the same town. In respect of a
murder taking place on this side of the
road the accused person had the right
of being tried by a competent Sessions
Judge and then his death sentence, if
imposed, had to be confirmed after a
thorough scrutiny by two competent
Judges; whereas on the other side of the
road there is a Judicial Commisioner
of the calibre of a District and Sessions
Judge who is th@;final arbiter and it
was for him to say whether the man
should be launched into eternity or
spared from the gallows. I also say
that here is this great State of Ultar
Pradesh with fifty districts, with still
one High Court manned by a number
of competent, learned, qualified, well-
trained and experienced Judges. Here
is, towards the west, Punjab with thir-
teen small districts, Himachal Pradesh
which is an apology for a State with a
population numbering half the popula-
tion of the town of Delhi, PEPSU with
a population of thirty-five lakhs within
easy reach, within one or two hours
motoring distance, and there are three
High Courts. The Home  Ministry
should concentrate and see that better
justice is being administered. People
will be happier if we had fewer High
Courts but of greater calibre,

The other matter with respect to
judicial reforms is that the age-old
promise given to the country is long
overdue, namely tha{ the judiciary must
be separated ﬁ'on‘l ‘the executive. Some
sort of lip bomae has been paid to it



4591 Demands for Grants

[Shri Tek Chand]

also in the Punjab. But it is a lip hom-
age, it is just a screen, and a smoke-
screen at that. The so-called judicial
magistrates are not free from the
thumb or influence of the executive.

Then, we are having proliferation of
departments, and overgrowth of laws
and statutes. It was time that sume
effort may be made towards disentangle-
ment of those webs and cross-webs of
law. There are laws, statutes, notifi-
cations, bye-laws in quick succession,
and a man is supposed to know law;
but I am not aware of even the most
learned judges who do know law,
having regard to this multiplicity and
quick succession of the amendments,
and the correction: slips. and the re-
peals and what not.

Some time ago, it was promised that
we should have a Law Commission. The
Law Commission is overdue. Our

statute-book is stained by archaic laws,

complicated laws, laws without reason;
and some of them are savage laws. 1
wish to give an example of a savage
law. In 1909, our statute-book was
stained and besmirched by what is
called the Whipping Act. Section 5
of the Whipping Act of 1909 should
shock everybody. Ac¢cording to section
5 for every offence known to the Indian
Penal Code—and the Penal Code has
got almost 350 offences, separate nffen-
ces, barring the definition sectbons and
for all those—offences barrimg about a
dozen offences of course, a puenrshment
by way of flogging can be imposed up-
on a juvenile offender. Juvenile
offender is described or defined as an
offender below the age of sixteen.
Therefore, whether it is a petty offence,
whether it is a serious offence, so far
as the juvenile delinquent in this coun-
try is concerned, he is liable to receive
stripes. My hon. friend might well
turn round and ask, well, in how many
cases is this »unishment imposed; per-
haps in a very few it is imposed. But
the point I wish to emphasise is that it
is a stain and a stigma on the statute-
book. Why should the statute-book of
a civilised country have a provision
like section 5 where for almost every
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conceivable offence, including libel, in~
cluding defamation, a child below six~
teen can be flogged?

Shri Joachim Alva (Kanara): What
about kindnappers and abductors of
children? They should also be lashed.

Shri Tek Chand: Then there are.
other laws which are unreasonable. The
law of limitation is a most confusing
and fruitful branch of litigation. You
have periods of limitation from seven
days, going wp to ten days, fifteen days,
twenty days, thirty days, and even up
to 60 years for various kinds of causes.
There are no less than 183, if I mistake
not, articles in the schedule, imposing
or laying down various periods within
which suits, applications or appeals
have to be instituted. Surely, some
sort of simplification of thig law is
overdue.

Then take the case of court fees. In
regard to court fees, ¢here is one motto
I remember, Outside, the Palais de
Justice, it is written:

“Le Justice est gratiut”

It means thmt justice is to be dispensed
free. But what happens in our country?
If T have got to institute a petty suit—
may be for the recovery of the money
due to me—1I have got to pay in certain
cases court fee at the rate of 11} per
cent.

Shri Sinbasan Simgh (Gorakhpur
Distt.—South): 12} per cent also.

Shri Tek Chand: In certain States,
there is an increase. If I am unsuccess-
ful,—may be because the trial court
has not appreciated my point of view—
in order to get justice by the appellate
court, I have got to pay a similar
amount of court fee to the lower ap-
pellate court and then to the high
court.

The burden of court fee that a liti-
gant is called upon to bear is simply
stifling. It is outrageous. Justice
should not be so costly. This is what
the Magna Carta says, that justice will
not be sold. But justice is sold in our
country at a heavy price, and it is not
unadulterated justice at that, It may
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be that there are honest cases of mis-
carriage of justicee I am willing to
conceive that, but even an honest man
in an honest cause has got to pay a
court fee twice, thrice or may be even
in the fourth court; of course, he has
also to pay besides, for the diet money,
the witnesses. the little stamps on the
documents etc. The system of court
fees therefore requires a change.

Shri M. P. Mishra (Monghyr North-
West): What about lawyer’s fees?

Shri Tek Chand: This has nothing to
do with the Ministry of Home Affairs;
this has something to do with the Mi-
nistry of Law, if you like.

Shri Datar: Nor even court fees. We
are not concerned with court fees.

Shri Tek Chand: There is another as-
pect on which I might take just a few
minutes with your kind permission, and
that is investigation of crimes. There
are flaws in the detection of crimes or
in the investigation of crimes, and
science is not being harnessed to the
detection of crime. I am glad that
some promise is made that we are go-
ing to have some forensic laboratories
for which I agitated during the debate
on the Criminal Procedure Code besides
having a finger print expert bureau
etc. etc. I hope the sooner they start
functioning the better. Third degree
methods must be eschewed, and I shall
utilise the remaining few minutes that
I have got, to these points.

It is very important that dacoities
should be suppressed, and the dacoits
should be brought to book. All .lacoits
must be brought to book by weapons of
law, not by lawlessness sanctified by
police. There is now a new wave of
suppression, perhaps a very useful
manner of suppressing crime. Call a
dog a bad name and hang it; likewise,
call him a man mixed up with dacoits
and murder him with impunity; there
is going to be no post mortem, no en-
quiry, and no adjudication whether the
man was a dacoit or not. According to
this Report, in Rajasthan there were
86 people who were deglt with like that;
and it is the usual report that they
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tried to oppose the police, and therfore
they had to be shot in self-defence, ete..
The same sort of story we hear from
PEPSU; the same sort of story we hear
in Punjab also. .

An Hon. Member: Madhya Bharat
also.

Shri Tek Chand: And elsewhere
also.

Law must deal with the lawless ele-
ment not in a lawless manner, but in
a manner in accord with the faw. It
is to the credit of this great country
that when the greatest soul, the
Father of the Nation, was assassinated
in a most brutal manner, the assassion
had a fair trial in accordance with the
law of this country. That was some
great achievement which any country
could boast of. We did not believe in
choking him out of existence. We did
not believe in bludgeoning him to
death, We did not launch him into
enternity lynching. He had a fair trial
and a full trial.

Mr. Chairmas: The jail rules were
also changed to suit his convenience,
and to make them more health giving
to him.

Shri Tek Chand: He was made
merry, given comfort all the way to
Simla, lodged there comfortably, and
he was allowed to address the court not
on his own behalf but also on behalf of
the co-accused. That was the standard
of fairness, which does great credit to
a great country and a great democracy.
1 expect the same standard of fairness
in this case also.

What guarantee have you got that
the man whom your police thought to
be a dacoit was not an enemy of their
informer who wanted to get rid of him?
There are numerous cases where there
are reporis that innocent men seeming-
ly guilty have been shot dead either
out of vendetta of the informers or
out of sheer clumsiness. This is some-
thing that must be checked, and third
degree methods must be deprecated.

Lastly, I would refer to handcuffs
and fetters. It is galling to the dignity
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of even a criminal. Like a baited ani-
mal, he has got to be escorted from
police station to jail or from jail to
jail or from jail to law court—I liken
him to animal. I see a set of small
boys and hurly-burly, stalwart police-
men, who put them under double hand-
cuffs joined with fetters and chains.
It is most humiliating, It is not done
elsewhere; it is not absolutely neces-
sary for us to do it. Then, curiously
enough, there is no statute on our
statute-book regarding handcufis and
fetters. None-the-less, they are be-
ing imposed; it has become customary.
In the case of dangerous people by all
means take reasonable precautions.
But handcuffs and fetters should not be
treated as instruments of torture. Have
them as instruments for nurposes of
security, but not as instruments of
torture of humiliation. Indignities are
not forgotten, and for petty offences,
they ought to be tabooed. I thank you.

Shrimati A, Kale (Nagpur): 1 thank
you for the opportunity you have given
me to make a few observations on the
Demands for Grants relating to the
Home Ministry.

The first thing that I want to say is
with regard to the cadre of IAS and
IPS. We all know that candidates for
these posts appear for the same exami-
nations, except perhaps that in the case
of candidates for the IAS there is one
more subject. They get more or less
the same training, fcr a full one year
before they are employed. When they
start on their jobs, they are given the
game pay. In the initial stage, there
#s no difference in the pay of the IAS
and IPS. But later on, what do we
find? As they go on serving, as more
and more responsibility is thrown on
them, there is a lot of difference. The
IPS officer rises up to Rs. 1150 while
the IAS officer goes to about Rs, 1800
While the work done by the two people
is more or less of equal responsibility,
why should there be this discriminpﬁon
in their pay? I cannot understand it
¢ Government find #t difficult to raise
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the pay of the IPS officer, I would re-
quest them to bring down the pay of
the IAS officer.

In this connection, I would like to
refer to another matter, with regard
to women who are admitted to the IAS.
You put restrictions on the marriage of
women in the IAS. This amounts to
taking away by the left hand what is
given by the right hand. As a matter
of facts in my opinion, this act is a
violation of the fundamental rights
granted in the Constitution, Not only
that, but it also violates the Constitu-
tion because we are not supposed to
discriminate between sex and sex. I
do understand Government’s difficulty.
They might be thinking that their capa-
city for work might be minimised. If
that is the case, if that is the ex-
perience of Government, I would re-
quest them to withdraw this facility
altogether and do not allow any
woman to apply for the IAS.

As regards the Union Public Service
Commission, it is supposed to be very
frank and above board. But experience
is that even in the Public Service Com-
mission there are groups, sometimes
clamish, sometimes groups of interest.
The result is that a poor boy who is
very clever does not always get a fair
deal. This should be scrutinised
correctly and the people who are res-
ponsible for being very partial should
be removed forthwith,

Another suggestion I would like to
make with regard to the UPSC is this.
Nowadays, many women are compet-
ing for services. Why do not Govern-
ment consider the feasibility of having
a woman on the Public Service Com-
mission also? I think with her quali-
ties in the initial stages at least, she
will not be so partzal and she will
prove an asset.

Shri Datar: She will be partial after
sometime?

Shrimati &. Kale:

1 do not know
that.
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The last thing I want to mention is
on the question of missionaries. It was
cver 8 vea: ago that T went to Dr.
Katju and told him of a report I had
received from a girl from New York
who had gone there for studies. She
said that she had read in the New
York Times figures of the proselytisa-
tion that was going on in my State of
Madhya Pradesh, and they were going
up by leaps and bounds. Yesterday
two Members, one from Madhya Pra-
desh and another from Bihar, gave us
a sorry tale about how the missio-
naries are converting innocent people
from backward areas. I would request
Government to investigate and find out
the figures of proselytisation for the
last ten years; they will find that the
figures are going up by leaps and
bounds.

At the time of the elections, I
happened to attend a function where a
new man was installed. They gave a
report which was very alarming. The
girl from New York says:

“If after independence, we are
going to be made into Christians,
what is the use of our being in-
dependent?”

Therefore, I would request Govern-
ment not to sit tight over this question
because I find that no action has so far
been taken by Government. Not only
that—]I speak subject to correction—
these people have got more latitude for
conversion in our days than they had
in the British days. Missionaries come
to India with the ostensible object of
doing social service to the people; they
come under the garb of doing social
service or some educational service.
But their ultimate aim is to turn
people into Christians. A lot of money
is spent on this also. I would request
Government, the Home Ministry, which
is in charge of this, to find out with the
help of their Intelligence department
where they get the money from. I have
an idea that the money must be com-
ing from abroad for this work. After
having made people into  Christians,
these missionaries leave them in the
lurch. Therefore, this is a very im-
vortant question. We have been faces
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with this, and what is worse, if I may
say so, one of the Union Ministers prai-
ses the activities of the missionaries to
the skies. That is a thing which hurts
me very much. If a person in a posi-
tion of authority in Government praises
the activities of a particidar section of
society, that means it is a  certificate
from the Union Government. Do Gov-
ernment not feel the danger of this?
I would like to ask this straight ques-
tion of the Government. If they do not
take any steps in time, I think our
country will be turned into a kingdom
of Christians. I know from the hor-
se’s mouth that as soon as we became
independent, most of the missionaries
were expecting that they would be ask-
ed to go back to their respective coun-
tries. They made all the arrangements
also. Now they find that they have
got free scope to behave as they like
and in whatever manner they please.
Therefore, I would request Government
not to be callous to this important ques-
tion, but take necessary steps. They
may go on doing the work of social
service, they may go on doing educa-
tional service, they may run hospitals
and all that, but their internal inten-
tion of making people into Christians
should not be allowed to go unham-
pered in this country after indepen-
dence,

st ®7 mauw (foen faeiR
7 foren aaTeE-afeaw--fwa—wgfa
anferat) : wefa adw, SEEEw
F e g HA it 1 aTE A A
§ SR 97 # ave ¥ R waEEl &
i &Y T & I W griaw w@r wIT
g1

e s A S g 2w ¥ fed
w ¥ weT FCE w1 R @ 9g
TATYAT FT @ | AT § AT W W
¥ for 7 918 & S gU AT W
T ¥t &, @ g0 § Qe g9
9 g § gU §, A #7 0R wdd
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(5% =9 arTg)
S ATGH w1 7 | 77 g A 0w
T AT F gAT & | qufy A AW
W& e g A ¥ o fie
T W@ & A HAIFAT BATAT TS
g, FR |, AR o5 7 q¥ afowz
W & Y | F wfw =T ==Y 4,
HATHAT ATAT IS F W 3T FY FATX
TFT A 793 T ¥ I fwar A}
N9 FAR T § q0f anfea & 1 Ay A
Y "W AR qeF 7 qa gran @ fE
o G A G A F ¥ FT 0 Nffe-
w9 T &gt 7 fagr smar § A A7
FFAT A AT W A A E )
# g T OF AT 7 ok F AT
T A a< T & fAg Y A
99 @1 & 4 39 7 fagra &9 ¥ g9
FTAT E | A 38 W A1 TSI
TA I § A7 FT TF AOHIGF  F=@TST
ST QAT FY 8 I 5Ta7E TEAQ
A A A AT R | g A @A F yvAv
THF = AT W@ W T W
Ao wefEal w91 F¢ @ w1
XT3 9t 5 & qwman g 5 9= -
wraE #71 F faar AR A axow /|
TG HA | T A H N @ FE afE
AT A9 A AT | F FHAE Sy
® e Amar § AR 3 W www
oY F oF Ffewur - | qumy §
W A9 A9 71 O fagr wad § e
A e fF =t Sgi W g
™ & YoAifas @ A F A7 I}
fFar & 1 F 97 & g E 6w
I # afg w1 feare af 7 frer
o Aorar srsferal wt o X aifeamde
W it & e "er F R
FMremm T @waRa % -
oz fFr I g TR A § F
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q TRE § FrRifaaay wf=kT @

W7 Tl ? W gt w afae

ST & AT ATET G | F WG B QT
areaT § fF a7t Y qrd #7 9 a7ar
ATt & e gficomt vy afree & o fear
a4 AfeT 39 afe s O S
gt 5 @ o ¥ faemw g AR AT
q FT TF AIANTTH A=A FLT HEAT
ARA§ | I gH AR § @I FA ¥
for 7 &Y g TR | wial #v e
fearma | T 7 I A #1  gewan
T qT B, Tg A qEA § TG AT |
T IR 7T 99 T 39 W 8
W T mfa & 39 7 T FA F10
Fifrw F @ &

o ¥ g & fawa § gt ar
FEAT AT § | F ¥ @A AV F qg FFW
fFRmds g AR X E
TIAGER | RS ¥
fory g 7Y et A gt o g foaet
TR § ZA AN § IAAT ATATH AT § 4
e FIT FT AT A7 e T g A Ay
FAY gT AN TE ] | A W qIRTA A
TR G RE | A FAaT qW R AR
9 A AER F qfq fazama agar {r s
T & 1 [ adt of o o o wfsard
2 9 A A | w9 W o= e
1A §, AR ag Ffed st F fawg
FE1 oo AW AT S REH F T@E
FTAETT FATIRATE I T T aga
RAAE | T qaATE [ gH i ey Fer
45 F ol axam fear o @ 9
wATtaa AE & | 9@ N FE T FAED
Foaarg arsa & o af ax
FHEAH TR AEA TG | TAE
A T FAY AW FOAT LA A
@ & o9 fawfawr & Fza0 & a1 §
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falt i Fr AFq N EA AT F
@ eI &\ AR T 3§
A HE X IR A AT AR & ay
g F fad WY 37 F7 gual AT qgar
2 WAR T AT d+ g aw
9§ | FE N AT T g3
afg 5§ qR ¥ faar @ @ aga "=
gNIT | EATY @R | SaT 1 I8 agd
€ T § AR R 5 g a faar amw
T ST FT AGA LG I At
qAAET @ a@F W faw #<
T 9T § 5 wvag s R w
Efrgmaw § Sfead ok =i &7
foeger fedde s femm mm &) ag
a=dr a1 § | AfeA A 3| @ E A
fofY a@@ & W1 FwRAT T FA F
eI a7 &Y @1 & fF fenfew sar &1
g g I I AT AT @I R |
g 3m g fe faga o ax few
FRE AA T ga g s A
fogr #T fagT wma § 1 ST e @
ST WIEHT 7 Few frar A g 5w
A@FI AN arFEq I wr
e fFar @ Afew 3@ & arasg W
R AR NATE IT AT Jre faar srar
21 za @ few &7 9 g g, gfew &
arsafefady 1, ag # & or=ar. . .

ot T agw (foem g 9ed-
@ 7 forer aergqd) ¢ FEA & W
g

o &7 Areme : JfHT F @A TR
g 5 gfea @ £ a1 fasaa Ft
v dm AT AP AR
MR gTa qefammg o
F1H | gRITE T Y AT HIATE
ff |MT IR SRR FFATE@R
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AR Ao fratewey @ & frer
W9 & gTAT QAT 18T g | 991 @
war weeT ¥few @ @ § AR |
W H a1 ] § AR T W
gy e Frorag & f5 fomw s
Fifast g7 & 97 %1 gre fewr ST § )
T 3y 3w & qfesw & e feam smar
R E A gR A WA F
I AR I AR G I § fF
Gl W A IT AT gAT A | TR
T a® ¥ A ¥faw # Afew g
TG &Y Syt 7 sgfeRrt F #av favama
@ AW | qw F9 gar gr g fE
I3 TF ARE F 9 AR, G AR
T & @ 9% gL BT FA IT T ¥
T AT FLIFAT £ | TT TTH T AT
| gasag A Afed W wAL L
1 A 7 fFarrar Y st &1 fazaa
I3 I[N 77 AH AT AL QAT

ST AT Ha ¥ wE-Pefaee agsw
FARF T AEATE | W ESEH
wre-Ffmer Isw ¥ @9 | #1E
fors 78 wraT €\ ey ¥ v wv R
T AT FIE JTH HIAT AT AT I F
FZ 1 I HY FAT FAAT IIAT AV
AT g Far T v ag s A g
s w1 fodre fogiwar o Sfer e
ot 57 oa-Fefaae Trsa w5 TwEr
& w8, 99 F foq wEE T S
i fFar AT § WA 99 F AR F
TRA S I FIW B W &1 A
TN AR AR AR @ 3 A S
T 3 F § FE 0 a9 gU T § WK
Ut FAT @ E I AN gfew Tam
FA & 1 5% fawme AT T@ fol
T Qo AT I FT TATH FT @
A7 37 F1 Qe vwE  fear anaw
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[ = =7 Arergar ]
2 Fuam § fEm s g 5
T A1 g6l F1 "W F fear 9w
g % oY § e A S
fergeam W 7Y gur a1 &Y FwE
|t & ferems firar stran a1 ot g
FTET HY IT ARM FT G F A7 A%
AR e e A AT TR
T 1 TB F ATqET ¥ QA § AR
R FR § | & P w3 §
FEmiaa @ aw ¥ e
& W} AR A qF AT ) TR
TgaaR AE Y g § § uae-Frfaee
Zrgsg W § 1 F godto & o e fefie-
T8 § 99 1 faw Yy FT 30 =A@y |
TEH # OGIATA qgA qg TE R W
%7 o a8 gum & f& e ameR e
N TE | aga ¥ g wE TwE
FEH I T & | W T A CF aga
QIATE TSAT GV | § TF FheT AV
- TR A TR T W
W fr ITH AET A & fod am v
TG TG AT N T wE e T
FH FWE | T A Ao TE F T
#7 7 i§ MR o TF ¥ qF I T
§f5 wwfafima ogsm &1 wx
a1 fean st s wegy FW fear o
DT IR TR &
ST | AT ST T A A 3 S
SATET qasog gl &1 ] | $F Fasag ar
A 7 @ &, A o= F 5w A
o wfqs s 7Y faan 5 g %) femr
&1 ¥ Tge =fed | 78 3 § fv oa-
fafae angew FaWEH & g 04
T &1 e o Y 5197 2 T T
fe g o 99 TR 9T A E
s ge @ § | e I F ¥ agai ey
g w1 T8 Faetar 137 F g & fory
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Fa 78 TrawTF 7 & FF ST Frery
T { I, IT AT wOT far o
=ifed | Y= FAT & WA ST RY
Qoo TG WET AT AWFA T T @Y AT
S g W AR W T F I qA
FAN-TTAT T I QGO F]WT | HET
7 qar fFar w ? a S ag S
X & AT I 7 ag FW QAT )
TR A FAY ALY FTAT 127 AT MG I
& A W ARG A A GRS T
FH FIAT ARAT § T WA § F19
FIAT ATEAT & A IQ qE F Afeq o
T WY 9N I FT 597 & faeg w0
F A T T IX Fre |7 |

MATTEFARA Fg W AT I
TE T H T F Foew & | T q|
AT A W%ﬁa’tﬂ{o'ﬁ’o%m
AN § I & I F@i A A faR-
ferat stam sraER T & 1 99 FRA
H Yo,000 FAMTFAEEN 1 HFL 1
for agiaT sy go dYo FAMT AR E STHY
WZAT FFT AT § | HIAT KT FAT 99G,
FTEE HI A TR § | GIR TG F
oY wfersraT S A" TE & F w9 E
FAR FIT TG TLHTE =4 g} fagn Aram
FITIST H a7 AN IF @ AT o &
FAZT A @A E | A R OF <med
¢ gFh A W w1 fefraw &
@A E 1 31 59 Brera | 98 9T Jo Yo
{ ot T R @A & | 9 et F s
FQ § A T oA ¥ fog g e
ArEw §Q & | AT IT &Y 98 TraF
g

T X OF A o | 7@ Y
s s At sy 1 w8 e
oAy Ty FT R AR A g
7T 2 & 1 X9 qTE A7 T E¥AA WO
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FAFTFTRE | ST AT FY foefy Y wrCaT
g At wre Jen By gw e 2 afa
YT a8 I AT AW 1 &Y F g HAY Sft A
€T 39 ICH FEere A STE A FE
fiF 9= ) g0 1 Ta°T FIAT A17ed AR
Waw N AT @ o A &
Tifeg |

m“ﬁ?ﬁ‘mq’\o'ﬂ'o E: ‘T’i’é
A Fg AR ot AW W
o aei W fagger s W E
ST R agt R T glaww T e
forr & & iy € 1 T”1T T QI SR
XQ,OQoﬁmﬁgl ITFH T=4l
&Y B ATE TEY §, I B F1S ghaay &
A Y, I H g1 w1 faew FTAE
sae g gt foar AT | F wrean g T
S § WRT qET AR § aY 99 A F A
gfaaw faery =nfed forr & 3 seferery
g1 FF gl F g agy f sEew e
Fifegd | it o TF TE FT HIE T
T i wm e @
w2

TRl Y, WIA A oF oA
gag fear 3q & fog & w9 1 A
§ W o F TErE QAU )

sit fto gwo mgﬁaga
sawar ¢ fr g @ fafet w
T & fag g gfwa WAt S
Fafa it F =g fear &1

TZ AT AT FATT qEATT ISAT §
AN § 1 AT R X Ag
64 # amw A & 1 guTr W
T ] AR g wred & fir g« o,
St 39 & ot &, T wEeT W@
STHIT | W 3w § Wl w1 aw
SETC ¥ WO gt Wi | g TR
wTRE A v ww wTw & ol wE
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FO AL E 1STIR A A
WA A 2 AT AR
R g AT oy & fF T
wifgs gem, W 5 a5 &9 @,
gy Tfed )

oY ATl g S T TG EF A
FHer | & A GEATE | AT T FT
I § f5 97 goe | W |
&gl g afes vt G W o
o g § gk W& g v
o1y faeelt 7 3@ 1 F TR ATRE &
Fgar g f5 & A A el F gfcom
FaEt d TN ¢ g W AN F G
& ford wrT A €, IRt R &R aga
O Y 1 S A i Y A @
WR TEHE T9 WK S 3 a1 99 &6
et e qait @ | O Y grem faee
RUF AR gEN o TmE R A 1t
& 7z § 5 7 e ww K@ N
foaat o=t & FX faar 9@ S
froser &1 Ay W wE A &, gfear
3w ¥ W T FE E, IR W AR
¥ gfqa & &7 FHEE gAY | g
oife® ga #1 JuA ¥ f7d e
A T F T TS @ AG )
T IR B T TG (oY, wwT A
oy 1 g aSiwl T 9 aga g
FET ¢ 1A F T g v AR -
@ H P R g W
aifs g W Rrew = 999 @9 @
S|

AU A qA@ IHET T )
WA AR A T IO A g
feamar & 1 @R wEw fafex
Higm 7 weT 5 w1 & qaared )
TR I T FI AT G JAqH $-
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[ =t d¥o wao T ]
ST AR W F A I &Y
T GFK AT AT § ¢

Fife vy
Fg AFNAs & 52 %
frat frmmgmga dr Wo'v
s fawwr &7 &7 3 1

freErt T g sTEs a3
fremT qeT g AT & &)

SwT et g &7 R
foramt & 17 | 5w gur IW
qgET ¥ ¥

3T HIFST F) T@A F ATAH AT ]
SR AT et F AATEeRY § Y 7g e
& e g agi ot vt sfr oy
gt § ag afem i A 9wl ¥ Ao
o | wf=d § 75 oo o e
AR AT @I 1 8 QY WX I AT /R
a7 & fag wer faaar ofed | afg g
B N WFm A W W & g
It FHHT Y AANT 1 ST FEd €
migs e 31F & ¥ a9 3% &
‘S 1 AfFT F W g 5o
grmfas fawwar #1 g FA & fag .
FTA AT AT AR | s
FIH Nfawaz D ITH O™
AT arfed | S ATagT WA WA
gagm 71 faa agi A afeasa ®
- forg gwa Y 7€ faer qvar § 1 A @y
I Agd TFR FT T91 gt § AfFT 9w
AT FaT AT § &1 gATT TaWde T
qiferit a8 & f% 32 59 &t M sam=r
e @ At ] & 1 7 g fafaet &
-Fgm  9ga g fF wgm g o A
2P A IET A9 & S & wEE
BET & &F FH F (97 W FA
“FoT A | I H AR M T 37
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7 waey foFm @ 1 Y A g §
A FQ & 5T FT AF § A9gY AL
freelt @ 1 3@ # wEew Qe fed
I T A D IH AN IG P AT &
IT FT I JiT & I ) qrfE 7
NIHT QI | MEF A A 5
fawa & g5 Fm & wrd, Afea F Tgan
g5 mamie &1 ag w0 FT Tfed )
afe o9 TEg & fF o sefa @
ar oy g g s, W iR fare
FTYGT FX | GHAETd QAT 7 AR
faa $g aga saver 7 fear @
sfearfaal & fod waw g savar faar
AT} | qE AR AR AN e @l
S & fag fear mr & Sfew @~
sfeanfaal S sromdf @Y gw S
qE AT T AT AT F AT Feam g |
= wgd W @ feg v ¥ foa
FAF ¢ | T TF g Fd T ) gIav
9 a% 37 SAfq T FT gFAT | g A
T I § | T F1 g 7 * @
A $Q @9 9T AT F A GAT
LU

R HETR AT AT qeIfaE
# wqw fawan =fgd
wif ey afaq & go &1 waw
& fraar AR w7 I
& g0 &t wpm T
AfFT 5T T w=y AR
& A faedt @ Aew A
qTAT FF g 1 g
I T F B qfa|
§ # faar wfegd

R W FER F 2
g F O F 39 A
dwfal & wfafafse
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& e @ RN
e fed |
3. wegedl & g ¥ ol W
arfed WIS ¥ GALH
frd  oF quENig T
Gor FGh wfed |
184
¥. gdf dme ¥ S AR
mifx segen faaifaa =1
®w{§ o ¥ fag aww
s g ghaemd AT
Tifed 1 I & fam W
g T & 1
WqE I A A EFG AP TA
w73 & W) ok firr o & fre a0
g7 @ A ffafeaw i &%
¥ A X @ & 1 e S snfawi
F AWAT §
2 P.M.
™ ¥ WAET S WA A AR
M TR T § IT A AG A WA
faur oM 1 @ A@ ¥ @R WEA
ALY Y AT AT QT | I F AT
oM & foad g fafaey Rifer w41,
o X0 wmEw & | s v afatai
afsws afaw sfwae & W@ g1 =fed,
o) weqeEt & fod wor WA T
w1fed 1 a8 # aga AT F 8V FEA
e § | W 8w § wfo-Ata &
O ifed, s« smean fF awr e
NHTT FT Arfqars AN, qfeq o7 AT
EwE @ wfafy A g, fareal
&1 wfafafa & & &Y gora ot s
A XY ? Al s fE oA
a1t dugr formy wrolt & F, w5 N
[T Frewt 7 foa oma, Sfew 9 AR
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9 foa T S 39 ® @ TER R
we A wfed | o qEd fe
#1 sfafafae fawar & av gy snfa
ar sfafaf w0 A § 2 F ad dw
¥ ag ara FgW A §, AfFw AR
2 FT AT E | g9 ¥ R g AT
AT AN
ama T A §, a7 @ A e g,
I § gA AW K AT TAGY HT
foer faemr wfed | wifex, @
T ¥ BT g AR

= ¥ arq A9 §F FgAT AEA}
fF g AwfEl § o deedfos
N A & & Sw oA fw
wifed | R A A F AP
HEGW S WA qFT & | @R
g g3 fo@ #T I fee § Afda
I # wE T g, R a el
TFR F AT TeAeizgde § ¥ &
It 2, 9 R FYFH T a9 W
T g wifed, fow & T seger
SR &1 AT A8 fawar & 1 owEl
W qETE FIF I A fF o
wg-dte (@A) W9 ST 9w
fear gom & S & AW A FiEw S
21L& S A QAW fafaad F
A T W T ST A A A
& fast | F w7 § fr v W @
TAF HT TG0 R0 | FAT F 4V gH
N &F TR ¥ wfwF faw
AfFw ag e A faeger 7 wwar 2

st TWe o faw : Her 9wy
G

st o gTo T : G gieT
a1 @ &, Afew s g afgd oo

a7 T2 & IR @ B am

7§ ) e w9 fed A At
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[ =% dre ugo T ]

& W ST T wwa w1 W TE
# a1 #gm g 5 wadde 1 ow
| I & oy |@eer .t Gw
| 2 39 & e 59 3g afsww afaw
wfae & g 9 @ wee a3 &
9 & 8 |

I @ F framl ok T
s #r wHE faer Sifgg @
T T F | IeF HR qFET AT
fed fow ¥ 9@ 9W g9 W) aW
¥ g% AR AT FH I9T IS )

zfaa &l s feafaat & @=i
%1 99 & f6 @R A s
oEEAY @A afgd o 99 &
wfd T SR FT qEEAT FET el
S TWE S AR A ¥ WMl
& fod wrgde @i FY @gEar W
faeer wifgd, o o9 AL ST
N N T ¥ fow @t 1wl
d gaE oA g f5 oAt A ¥
g9 § IT F1 A q@E F Nfaw A
ifed | T W FE § 6 S me
T arer S a9 a9 wfEl F 99
¥ FT 9GS & | "I AHRGET F AT
¥ ggr w0 T 7@, s f§ oAmw
N @E F A G, o AN
FTH e & o fean @, f o R
F 19 $W 9 W0 § IT Y AT
g€ it F @ Aw gfearsw #X 0
9T T F WY FT TAR AW F Gu
Y agE ] AT FE TR

X g W@t d faw w S
wRi 1 W AR dearsw  faeer
oifed | w1 =W R # f5 g e
o3 =faa [ &F F F FI qWAC
FR WA WTI T TR
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TEHE FT ATE A wY AR G
freeit wfed faw ¥ f& a8 oFr ax
TR ¥ A Iufa FT @@ 1 W
gow 7 @ feogw A & wrael
TR &% & T 3 ¥ fw v
firert & vl g e & T ofew ¥
TR W E | 99 a% R[EAT F 7R
oo & #1E go & gor @ ) wh
TR TR AR 3 W f5 g
= 8, & wwar @ A wy A,
fo o7 A wm & & oW
¥, AT ¥ w5 g feoa W
g 99 | ¥ I & 99 o=g faw @
o W e ¥ fd daR g ) 9y
I A A A A 3]G )
wafed § wrgan § 5 a8 Fare ot ooy
A

¥ OR TR T A aE
¥ sfenfeat ok afeq & & el
N @ FA F F @ WA aw_
wifed | 98 TF FEEER FAA A
fed | TAHE F W W FATEHR
A F A CE, A AT AR AR
g §&T WX W99 § §9E W P,
& T wefit # ferfa = godd )
T R AT 7 FIF68 § 87 &
T FE Ifed W gATd AR
¥ T gEETHl B T FT A )

TEIE FA 1 T AGF ATE § I
¥ wFE, AT I Ity T wsEr @Y
o =g | wfafadfadr aie Y
&t § 78 & g w1 A @
I & X qg 9 g = G A F
o @ 6 IR w5 3 o -
am @ Jfafaifady 9 1 Hfem &
sz wgan s fs fafatfe wixg
# o ordferfaar w@er § 0 R



4613 Demands for Grunts

I FW FA A EF qa@ ¥ A&
& arar 1| fed TaEe & e
e fF agi o @ sferd
AR PO S AEHET AT WSy
Ty &< 0

WEeT AT WR e v
#r foks s 38 @ o
femm & fod ggi wif o, T
{9 F TR G W AifEd | W)
AR A N N gwEew w1 faw
AT AT q1 A W I ¥ A g
¥ ama W AR WK Y dae |
e AT w1fed 1| e @ G & agw
et fer At @ & v o W
dam & T T A @ ¥ afo
T W sfearEt @ @ T
Euu !

T # T wgA e g fr gk
sz fufrex age @9 g ARy &
& gurem e g6 wifgd, gfen &
o drod ¢, arew sl & fd Qe
&2 W A swhosw & f,
wifgart Sl A S e ¥ fad
I| W I T W AR § A
TR afve o & fd 39 7@ &
TG IR aE A Y ) W AW
& fod oft aww ¥ o WK AW W
F AR % §7 T TG FAT

¥ qg o w7 e g R g
frnfagi w aefra o= faw
fed o &% dv ¥ frewr Wfeg o
i o gg: w@ e o
UAR q@ o1 %7 37 N iy
Ao &

TR FY A a1 & T & frd o 7y v
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R g 5 ag o ¥ o 7 1 9w
# gafad [ 78 it fed for o
R oA § 1 Gy W fafmafes
AT N a7 Afd ok 5T W
IR s ¥ o @Ew w9
TR § 7y §f TRAT gE
< aifegd o ¥ fs g A § word
T 7 ad |

frafer fedwm & o wg @
I FY AT IR F A 99 {7 _fg A
o @t 3w & e arha & 0 & AR
W FE W I N A &
21 T8 R g FY fauR F<Er =nfgg
i & T & TR ¥ T ATEAFA
& ® oo ¢ ? whe oW
vy foar 9@, A §q @ @
gza w 1 ad

# 7 o sl fag €, %0 gew
¥ AT 2 R S R EE W W
wifew N o Wk afe-gifa w1 w2
F ¥ o= uwfew @A
wifs @™ & faar gwd Swfa 3%
T ¥ Al & a0

Shri Basappa (Tumkur): Befure I
say a few words on this Demand, I feel
it my duty to express my regret to
this House and to you, Sir, for my
absence yesterday when I was called.

Mr, Chairman: The honw Member
need not take this into heart. He
should not worry about it. It can
happen to everybody. It is not a
matter on which he should express
any regret at all.

Shri Basappa: Looking at the vari-
ous points raised and also the law and
order situation prevailing in this coun-
try, I cannot help expressing my ap-
preciation of the work of this Ministry.
India, as you know, is a vast couniry
and the subject of law and order is not
an‘easy matter particularly when diffe-
rent sections of the people are working
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in different ways. Hence it is a matter
for appreciation that we are living in
a certain amount of peaceful condition,
of course taking into consideration the
conditions prevailing in our neighbour-
ing country, Pakistan. I have no hesi-
tation in saying that our administra-
tion, particularly in the domestic aff-
airs, is going on smoothly.

There is another matter on which I
should like to congratulate the Ministry
and that is the promise held out by the
Ministry, and according to their pro-
mise, they have conducted the elections
in Andhra Desha and the election has
been free and fair and they have been
able to restore a democratic system of
government there. This should be a
matter for appreciation because the
success that we have achieved in
Andhra Desha will go a long way in
establishing the other States in India.
I mean the re-organisation of States in
India is very essential and therefore
this success in Andhra Desha should
encourage the Government to go for-
ward in this matter of the re-organi-
sation of States,

Shri Punnoose (Alleppey): Is he con-
gratulating the Government on the
success that the Congress got in the
Andhra elections?

Shri Basappa: Coming to the
affairs of the State from which I
come, as we all know, Mysore had a
very good system of administration.
The rulers and the Diwans have taken
particular care to develop this State
very well in the past. But, after the
financial integration, I am very sorry
to say, the State’s finances have been
crippled to a very great extent and we
cannot go in the matter of develop-
ment to the same extent as has been
possible in the past. I do not decry
the financial integration because it has
been advantageous to the States in cer-
tain respects: but I am only bringing
to the notice of the Government that
with the resources left behind in the
State, it has not been possible to take
up the Five Year Plan with the same
zeal as before. Therefore, I would
plead to the Government to give more
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help on the financial side, since the
budget position of Mysore State for
the last few years will indicate
that there has been deficit financing
to a very great extent, There is some
solution to this problem. The Finance
Minister seems to have said in the
Rajya Sabha that a Finance Commis-
sion will be appointed to go into the
question of the finances of the States.
He anticipates the work of reorgani-
sation of States to end soon, so that
he may appoint a Finance Commission
to go into the finances of the States.

There is another point which the
hon. Home Minister should know with:
regard to Mysore State. With great
regret I say that the relationship bet-
ween the judiciary and the executive
in Mysore State is not very cordial. It
does not augur well for the State of
Mysore. But there is one glad feature.
I am told that in a few days the Chief
Justice of the High Court will be retir-
ing and the new Chief Justice will, I
hope, be able to restore a cordial rela-
tionship between the executive and the
judiciary.. The fact that there is no
very happy relationship between the
judiciary and the executive is also
seen from a recent judgment of the
High Court itself in a case where the
subject-matter was that of tampering
with the F.LR’s—First Information
Reports. The judgement will indicate
as to the nature of these tamperings. I
do not know myself exactly who is at
fault, but anyhow it needs a thorough
investigation into the whole matter.
Therefore, I request this hon. Govern-
ment to pay a little greater attention
towards the States and see that the
fair name of Mysore will not in any
way be hampered. I must also thank
this Government for having rendered
timely help when the electrical wor-
kers’ strike was going on in the State
recently.

I do not want to refer to the affairs
of my State alone. Coming to the
Central Services and the All India Ser-
vices, it is needless for me to state how
these Services are very important and
how these Services will have either
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good or bad impressions on the public.
The public always look at the way in

which  fhese services act and
so the  attitude which they
show towards the people is

a very important matter. The Govern-
ment may intend to do so many good
things, but if they are not implement-
ed properly, the public will blame the
Government, Hence, it is the duty of
the Government to see that the Ser-
vices leave a good impression on the
minds of the people. Of course we
see in some offices misconduct on the
part of the officers. Also corruption,
inefficiency and all these things are
there. Nobody can deny it. But, it is
our duty to see that in the Services the
standard of the officers is kept at a
very high level. I am glad that new
rules are being finalised in this matter
and these rules will enable the Govern-
ment, as the Public Accounts Commit-
tee have shown, to see that the con-
duct of these officers towards society
in general is improved.

I have got one or two more specific
points. With regard to the I.A.S. and

IPS. I understand there are
certain vacancies in certain  States,
but they have not been filled

up for a long time. The reason seems
to be the protracted correspondence
between the States and the Centre.
The result is that these vacancies are
not filled up and there is  discontent
among the lower men who are aspiring
for those posts. Even with regard to
the people who have been taken over
from the States to the Central Services,
they have not been confirmed. Several
years have passed and they are al-
ready on the verge of retirement. They
have put in a large number of years of
services in the State and six years have
passed since they have been taken into
the Centre, But still they do not know
their position. They fear that it will
affect their seniority, pension etc
“Therefore, I would beg of this Govern-
ment to see that they are confirmed.

There is another specific matter on
Which I should like to have my say. I
have been bringing to the notice of
Government that in the Income-tax and
other Departments, the eguation has
not properly taken place according to
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the terms of the integration. It has
been assured to them that their pay
and status will in no way be inferior
to what they had been enjoying in the
State service. But in some cases It
has not been done. Therefore, it is the
duty of the Government to see that
proper equation with regard o officials
who have been taken over to the
Centre takes place.

There is another matter also. As
you know, the All India Services carry
a larger scale of pay and allowances
compared to the State Services. In.
the Centre they enjoy better benefits..
Naturally, there would be heart-burn-
ing in State Services, In the same
State two people with the same qualifi-
cations and experience, one sitting in.
one room and the other sitting ancther
room, enjoy different status and get
different salaries, This creates a great
hardship. Something must be done to
see that there is some uniformity im
the pay and allowances which the
State services people and the Central.
services people get.

I pass on to another small point,.
which at the same time is very im-
portant. I am referring to the public
security question which has agitated
the minds of all of us here. Whemn
our great Prime Minister went to Nag-
pur the other day, I felt some doubt
whether there was proper  security
arrangement at all. Of course, under
those circumstances it is very difficult,.
but still I want to know what public-
security arrangements are there and if
they are loose, they mustbe tightened
in the interests of the country as a
whole. Even with regard to the special
police, I see that in our own State,.
there is not much co-ordination bet-
ween these and the State police. I
come to a very important question:
with which T am concerned, with re-
gard to my State and other States. It
is seen that this division of class A, B..
and C States is unnatural. Whatever
may be the reasons in the past, they
cannot continue any longer here. Of
course, you consult any Part C States.
people. They would wish to have their
small nice little States. But, in the in-—
terests of India as a whole, they must:
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'be liquidated. They must form part
and parcel of the “higger States. Of
-course, the Home Mihistry must take
into consideration the resolution passed
at the Parts B and C States Convention
and act accordingly. There are certain
-difficulties. How can we have all the
paraphernalia of 3 Part A State in a
Part C State? We have heard a lot of
grievances about Manipur and Tripura,
'How can we have all the parapher-
‘malia involving so much expenditure?
A case has been made out for the re-
organisation of States. I think the
“‘Government are sincere about it. They
»should not shelve the issue. If they
«cannot solve this question in this peace-
-ful atmoshere, how are they going to
«do it after things become  difficult?
“Even now things are getting complicat-
-ed. Therefore, I plead before this
House that this question sbould not be
shelved and that it should be immedi-
-ately solved. For example, even in the
President’s Address two years ago, the
President has already said:

“The question of linguistic pro-
vinces has often agitated the
people in  various parts of the
-country. While language and cul-
ture are important considerations
in the formation of States, it has
to be remembered that the States
-are administrative units in the
Union of India and that other consi-
derations also have to be kept in
Keeping all these
factors in view, there is no reason
why the question of the reorgani-
sation of States should not be
considered fully and dispassio-
nately so as to meet the wishes
of the people and help in their
economic and cultural progress.”

I believe that Government are sincere.
That is why they have appointed a
*States Re-organisation Commission. The
«Commission has only to see how best
they could be re-organised. That is all.
The fundamental principle has been
-accepted and a good case has been
made out for a Karnataka, a Maha-
rashtra, a Visal Andhra and a Kerala.

"With regard to my own Karnataka
“State, it is easy of solution. There is:
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not much trouble about it. It is only
a question of joining the adjacent
States with Mysore. The question is
very simple. But, even in the State of
Mysore, there is a favourable feeling
towards this. I have here got so many
memoranda submitted by the Karna-
taka Provincial Congress Committee,
the Praja-Socialist Party of Mysore,
and the Communist Party, to the
States Re-organisation Commission. All
these go to show that the people of My-
sore are unanimous on this. There may
be a little opposition. Always for a
good cause, there will be some obstruc-
tion. It is only the vested interests
that are opposing. The main popula-
tion is in favour of it. Therefore I
plead before the House that the Gov-
ernment should take immediate steps.
It is very unfortunate that the States
Re-organisation Commission has not
submitted an interim report, I wish it
had done it. Even now it is not too
late. Therefore I request that this
question should be solved once for all.
With regard to Mysore, there seems
to be little opposition. The hon. Minis-
ter Shri K. C. Reddy is here. He him-
self moved a resolution in the Consti-
tutent Assembly of Mysore that other
parts can come and join Mysore. The
letter correspondence that took place
between the Prime Minister and other
Members show that there is little op-
position in Mysore. Therefore, this
question is easy of solution. It brooks
no delay. Taking into consideration the
Andhra State, it will be an encourag-
ing feature if these States are formed
immediately.

ot %o Ao awi (frem ¥w-
qfemw) : wmafa Sff, ®@T9 F9 TR
WHAR P IMARE | A9 A=A
gfrn & @wit & o oF W Ay
W @A HT oE & AT} ) TR
fades & wor gwam B fw
TRy ow o @ AT g
% aF I W & AR AU el
N@FAE | RrFAraga ¥y
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M ¥ gAr ag fadw A wrd
g5 2, AR @0 YR T agEar &
AN I AW A QE ) T T
T A PR WA G
T &I F Y Fo TR F I
T G AN § afe wrawms § AR
ATt g af sca@ &1
fem oW @@ § sifs e
T MR Y WA @ I E 7

Afrs st I o S=AT Y AWET

N faly F areas @ A & S
FT 3@ [ FI AT A Jg I
EF oA @ 9 sfemea
it g A g€ & 1 99 ¥ 99 #1 /@A
TEAY AT T 1 T W TAER Y
TR T fad gu mErew § OqERHT
7 T A TS W A AR A
TR Tr fer gu swew & ol
o g e, we W e S
F Are A7 a7 e ogmy ae @
T W ¥ o gEmar wIE 9w
F IO A FY @ W A aelt )

UF ®WAIT 3w ;. aErEl &
[EEaT ¥

o o THT: FE W F@rar
TR AT IA | RIS aga
¥ O TR § wgi for ST F F
9T § | 9T F & AT § W A
& @ fawd wE & ) T fewal
F O 0 & womaEr, A fwe &
2 T gET § | UF FEOU A qH TG
aew ogs @ fF @ A fafeed
¥ o T A ¢ ag wgW Tew adw
& &\ aga e fed @ e A
T P A g F ey Y fafaex

AFW < faar «waw & 1 7 @
59 LSD—3
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smar fs 37 & srafaaa foor @, ar
W wEwAl N & guE fem W <@
§ 99 AgEn & i & Aarfew o
T FE AWEIA AT § ar A1 i
SfFT & A9 T2 TR F ) AR FE-
TR 7 F o AR e g fafaex
qTF TFeET g & | FE qgRE
Ffq & AR raw & A 37 9 fafaex
o6 T a7 faar w0 | oAl
¥ @zg 7 fafeer v ¥ €1
e g gar & fF @ e
Mg I maga s
TEHA & wifeed =Ry §, WK afe
% afear fafrex argg & Afew &
A€ A § A 99 # A T+
o g 3 | Safe ST F mfead
IT Y F 2 § 9N @ ¥ 7 wr@Td
FW & g ag @ wk @ o A
qoT Ffesarar FEFAH
%m%ﬂwﬁgl%ﬁmwmﬁﬁt
FEFATH I FIE q@ AL AT ATGT
ar 3+ " @ X AR fAaw @Y
FT AT I & | T2 TG WA gEIQ

N~ &

e 7 E

FOaa N s g oz 2 5
AT o fefegae nﬁvzaawm
¥ F 7g F3 o W@ § '
ITAFTH FTATAGN 1 AT A
fr e fefegw shiwrm e s
AraEd MIGEE H @A T @ ar g
T ¥ arg Fgang 5 fefewe 7 s
@ T AFAT

fefgwe wfagz gz 7 =9
f& s & af=e ar gad awr
ITHATATTE T TF IR I AT
g 1 AR O T AR & @R
AT IR AF T 99 @Y £ 91 7 ag i
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[# 0 = =Al)
g A FT T & | " Y FG
fefigae afrege A= TRl FT ARG &
T@E FWE | IT ¥ fawrang 3R
g1 9% Rl A SS9 & Arawd
TFAL IT F' AETF ATAHT AT(T 7
ST TG § I &1 98 {99 =19 @A
&, AT 73 ATagd FAFAL A1 foFaAy ot
TAfqat F3 I F G AR ARG §
TG AZ FTF FH FL AT T T, AT QAT
FH &2 g § a7 g7 |,
Y I AR AT AE B oA AL
fear smar | TR FeERE awT F fray
ATART F AT FEgRT A 9 Y
SIS FHTE 7 T |1 ST @7 AT
g1 1 E fefewe wfoege o §
gl 7 o 6w ¥ g g
TG GAATE & | ITH A ABaeq
T AT g, W ST F&l w1 A
RN AP AR AGTT A3 Y
AT | 3T FY A &7 G AT AT
A § )

=t g0 Yo farsy : T formr & ey
T & T w7

=t ®o Ao mRT : F AT fa=<
¥ | wFa fefgae dfaeeaw Y 1=
TWa g e & 5 gia fafredy
w1 Q¥ fram a1 37 wifed fir fefegae
ifager ot {feam  wefafrefen
g & N AR miead & 37 F FH
& foors & maAZ aFAT Haw
Tt s e we & | e aft ey
N Ay faswal & wofes ag
At TEted w7 W fafae 97 0
fra R A afz ey Fefeae afaee
a1 wréo o THo IIHET ¥ faams
gim fasma a1 faw e w1 77
QAT I IR I A T FT Y X
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Fr e w A fegr s 9G¥ W
fifag 5 o F et snfee &
foeme w1 faram & AV S@ &7 WO
g ar sigam W= iferr o

T §ew WA (st @)
gt o F WY ag fawaa & oFA
F4I

it % o 3NTo WA : WXITF aqrT
+ft 37 & faars frswa o w1 &
qwe & fr ag Twfas  g@nr
AR W Al ST F €A AT
femr am wag ¥ fw W
fafrey Framm =t ok = &
for 19 7 nraeEwar & S fre
7 qfvada T ST HEs@Far ar ar
Ig o ot g fafed e a3
TR g & &Y i S gy A9 g
fafesy & fog g1 ag 3= & ar
frog iy ¥ Aufager g fv ag =
fafreed #1 oar aofar § AR o9
TAE T 39T q@n F2 5 fafaesr
# frgfe 7 s fafret e e @&
frag AagiaRag W awm @ fF
Y fenr 3 fafreed & e fear s
I F1 39 FY oY StET &

T F AAET HF TF a A
A A T TR EsTF
TRAFEANE | G AA AR ITH
R fra MM T IF QT ag ydRT
L T ITIFTAF A Y v
afeq =1 a1 & g At #v
SiY agi oX Fomde Sy qafmi § 39 7
faeger fazana 7Y & 1 gforg afeers afae
FYEE § Se $g AR S fazarw &
39 & gemar €22 gfeerw afqw i
H Y 39 ¥ 39 59 fagara § 1 afewr sy
feréwe fogeie @ § 9v 7 &
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37 &1 faegw & fazana adi § 1 g2
T FZA T AW WA § WL g qH I= ]
W@ fF 2 I A 39 AW T FF
FETHATFX | A I IH A1G & GHLA (T
FT ATHE WA T § (% T HIAT
TEieT A, 37eeq # W[ W a5 A
&1 &914 &Y, afe T a9 749 TIT A
sz ¥ o s | Afew guR aga
a9 Wy 39 ®1 ag fagarg ag
grar 2 fif J8T 9 T 19 GO SE A I
F AqTH W AT | E TAT ©F FA
g f& e @€ 7 dwiy gemar 98
qRrEl WEHT FT 99T, T AAET
gET AT gg &Iy HIEHY &S 0
39 AR § T Afafmaiasy 1 &
grar 3 AR & faued a1 & v
2, AR wE @@ 9T 1 =W g
oTar & W f g F faw g e
7z suAd § fF fady oft q7a & g7 afaml
¥ 919 ¥ 3% ¥ fremaagl dar § 1 %
fpdy T W T A dE ST a4 &
AR Awar fosfar oo 7 faamg
@I FF a1 gE aga a9 FeArs
FUET AT | ZH FIE T IS TAT TOHT
sz fremar wrgd fr fopis o
AT AT FE OE AT FE AT AN
N fEm g e A dr
2 ol T 97 AF axg § 419 A,
afz zw a0 a1 i ar ¥ g awa o
T TAT AL G A a7 T AT T
FEEr I AW gE | 1 AR
Rl wT SuTRT A @AY
BRAATANTFT g e
&t i w=tg 99 oY /I AAATT TER
At TR R s AR A T fE I
Frrmd w7 e wifng 0

Shri Thanu Pillai (Tirunelveli):
This Ministry which is responsible for
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public service and public security can
be congratulated so far the public secu-
vity is concerned, but when we come
to the services which are impor-
tant for the preservation of public
security, we are not happy to note
that the service conditions are not
what they ought to be,

The Government, especially so in a
socialistic State, must be a model em-
ployer. We pass laws for the private
sector. We tell the people what they
should do and how should treat their
employees. But how do we treat our
employees, and what example are we
setting towards the employment of per-
sons?

We heard Members pointing out the
disparity between the State services
and the Central services. We have
been raising this issue time and again
that to maintain peace in the States,
the Central and the State services must
be co-ordinated. That is a big scheme
which cannot be done overnight I
know, but no attempt has been made.
I would suggest that a pay Commission
—not Central Services Pay Commis-
sion, but an all-India Pay Commission
—should be appointed for all services
in the country, State, Central, Rail-
way, Posts and Telegraphs and even
Municipal, to determine what should
be the minimum and the maximum
that should be paid to an officer em-
ployed by the State in whatever sec-
tor.

This difficulty apart, what are the
present service conditions? A man
drafted from the State Service on Rs.
80 pay scale, serves here for 12 years
without confirmation. He draws Rs.
400. and when he goes on pension, he
gets Rs. 100, whereas if he had been
confirmed, for all the service rendered,
he would be drawing Rs. 200 as pen-
sion, This is a real grievance. Why
shouid you draft a man, direct him to
serve for 12 years without Confirma
tion so that at the age of 55 he retires
with a heart-burn. He knows two
years in advance that he cannot get
confirmation, and you know what frus-

‘tration he will feel, and what type of

work and loyalty you can expect from
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him. It is no wonder that top secret
papers go into undesirable hands and
uncomfortable questions are coming up
in this House off and on, I do not say
what they do is right, but we are giv-
ing room for all these things. The
State by removing certain anomalies
by administrative acts can set right
so many ill-feelings and bad tempers
in the officers in the subordinate ser-
vices.

People have been asked to appear
before the Union Public Service Com-
mission—subordinate service people
to be drafted into Superintendents of 1
and II grades. They pass. There is a
list. A section is confirmed and then
they bring in another rule that people
who have not appeared also may be
given some security in the same post
which they are holding, and they are
also confirmed; and half the list of
qualified men are left out. They are
all frustrated men.

Then, they give an opportunity to
the stenographers to qualify them-
selves as Assistants in the
Secretariat. About 100 or 200
qualify themselves. About 150
or 170 are confirmed. Twenty or thirty
are left out, and then they change
the rule that the stenographers may
not become secretarial staff. There is
an opinion in the minds of the Govern-
ment servants in the lower grades
that +his is done by somebody higher
up to accommodate some people in
whom they are interested, to draft
them into particular cadres and then
change the rules, and thus these peo-
ple are hard hit. These are not happy
conditions in service which is entrust-
ed with the execution of all the impor-
tant work for our country which we
are now trying to build up.

Then, there was a suggestion about
the pay scales of the United Kingdom
and the United States of America be-
ing Rs. 750 a month and all that. Are
we going to have a high pay structure,
or are we going to have a low pay
structure? And, what is the minimum
and what is the maximum? Here is
f man who draws Rs. 50 or Rs. 55 and
it was interesting to hear Shrimati
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Sucheta Kripalani pointing out that in
the case of the Third Grade clerks the
promotion was from Rs. 60 to Rs. 55,
and the annual increment from Rs. 5
to Rs. 3. These are not happy or
healthy conditions and this is not the
way to set an example to the private

sector which is expected to co-operate
with us.

A word about the private sector.
Our officers, young scientists, who
come from the Ministry of Natural
Resources and Scientific Research,
offer their services to Burmah-Shell
and Caltex and go for employment
there. This is only a stepping
stone for them to get into
other better employment. We say that
Rs. 3,000 is too much and it should be
reduced to Rs. 1,500 and so the officer
thinks of going to the private sector,
But why do you allow the private
sector to give Rs. 5,000 as salary, let
alone the hill allowance, sea passage,
etc.? Have we no authority to control
what the private sector pays to these
people? Can we allow the Services
to be depleted of efficient men and
run it with only inefficient people that
are left out of the private sector. The
interests of society demand that the
services of educated men, scientists and
other important people are utilised for
the public sector in order to build up
a strong India.

There is another small thing that I
wish to refer to. For reasons of finan-
cial considerations, the P. T. O. con-
cessions given to Central Government
staff were withdrawn or rather sus-
pended. Time and again we have been
raising this question. The position is
that it is as if those Government ser-
vants are living in Fiji when they
think of their homes; they could not
go back. I know that the conditions
in Delhi are so difficult that a man
drawing Rs. 200 or Rs. 250, with two
or three children, cannot think of
seeing his people for two or three
years. After all, the Railway is giving
concession tickets to so many kinds of
people. Is it so difficult to give P.T.O.
to the Central Government staff? Rail-
way servants  are Government
servants; they get half a dozen passes
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every year. Do Postal Service people
get free telephone facilities or free
postal facilities? Do Income-tax peo-
ple get freedom from income-tax pay-
ment? Just because they work in that
particular department, do they get con-
cessions from their department? Why
should there be this disparity? Either
you give it for all or cancel it for allL
This is our pay structure and this is
our system. Whatever system might
have been in vogue on the railways
owned by companies, the system of
2iving some concessions to the railway
veople and denying them to the Cen-
tral Government staff of other depart-
ments is very unfair. They have a
right and just grievance in that they
have not got a fair deal at the hands
of the Government. You decide to
give or not to give, it does not matter,
but when you give to artists and song-
sters a few to and fro tickets, can
you not give one-third or two-
thirds concession  to Govern-
ment servants after two or
three years of hard work? Is
it unfair for them to expect it when
all other people do get it at the hands
of the Railway—profit or loss does not
matter?

Then I come to the UP.S.C. There
is a circular that our staff must learn
Hindi very soon. Well and good. We
have got Hindi as the national lan-
guage and we are going to introduce it
in 1960 and from 1965 it will be com-
pletely in Hindi. Now, the Finance
Minister or the Education Minister of
Madras has stated in reply to a ques-
tion that the U.P.S.C. examinations,
from 1960 onwards, will be held in the
regional languages also. Now, we are
at a loss to know whether our boys
in the State should learn Hindi or
not. You here tell the old people who
are about to retire to learn Hindi qui-
ckly, and there is the Minister of a
State who says that the U.P.S.C.
examinations will be conducted in the
regional languages also I do not
know in what language the administra-
tion of the country will be conductea
between State and State, and Centre
and States. When we drew attention
to this, it is disallowed. This is an
important question. The UP.SC. Is
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conducting examinations and boys
from all States are coming. They
should be given an idea whether the
U. P. S. C. examinations will be con-
ducted only in Hindi if it is so. If
it is going to be conducted in the
regional languages, tell them now and
let them know about it, so that pro-
Hindi and anti-Hindi nuisances can be
avoided in the States.

Again, about the U.P.S.C, some
hon. Members said that we could trust
them; some others said that we could
not trust them. I give you a sample
of the questions put to candidates by
the UP.S.C.: What community do
you belong to? What is your religion?
In the case of converts, they put the
question: What was your original
community? Now, I ask this ques-
tion: Where is the necessity for put-
ting such questions? If you do not
select the boys without these ques-
tions, they think that they are unfit or
misfits and they go away.

Shri Tyagi: Do UP.S.C. put such
questions—questions about his caste?

Shri Thanu Pillai: Yes. questions
about caste. If he is a convert, they
ask: Before your conversion, what
caste did you belong to? If the boys
are not selected, then they go with
the impression that because they do
not belong to a particular caste, they
have not been selected.

Pandit K. C. Sharma (Meerut Distt.
—South): That might be for Sche-
duled Castes.

Shri U. M. Trivedi (Chittor): It is
for everybody.

Shri Thanu Pillai: It is for mem-
bers of all castes? For all castes of
forward communities. But where is
the necessity for the U.PS.C. to
find out to what particular community
or caste he belongs?

Something was said about missiona-
ries. 1 quite realise that when a
foreign government is interested in
‘proselytising our people, that is bad.
We expect loyalty from the Chris-
tians. Are we to understand that ali
our Christians are disloyal to this
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country, including those induced by
toreign money etc.? 1 say that they
are as loyal as any other citizen—per-
haps they are more loyal than any
other community in this country. I
tell you that conversion was not be-
cause of the foreign money but of the
communalism that we practised, the
caste prejudices that we have and the
way the Scheduled Castes are being
treated. Take Travancore and Tamil-
nad, It is the Scheduled Castes and
Nadars whom they are able to convert
more freely. It is a challenge to Hin-
duism—whether we are going to im-
prove the lot of the backward or
Scheduled Castes people or whether
we are going to succumb to proselyti-
sation by other religious teachers, You
will not treat them well yourselves
and you will not allow others to con-
vert them. That is a wrong thing.
May I say this? Although people may
or may not like proselytisation, it is
not for us to say that religious tea-
chers are doing something wrong in
the country. It may be that some
foreign agents are there in some po-
ckets in India, but for a Parliament
to say that on an all-India basis the
Christian community or the Christian
missionaries are doing such conversion
is not a very responsible utterance.

Shri Nand Lal Sharma (Sikar):
They are even kidnapping girls and
boys.

Mr. Chairman: The hon. Member
may disregard the interruption and
proceed.

Shri Thanu Pillai: What I plead is
this. Let us not create an opinion that
the Christians are a bad lot, that
Christian missionaries as a whole are
a bad lot. That impression should not
be created in this House and that is my
only anxiety.

About Andaman Islands, the emo-
swnal Bengali leaders spoke yesterday.
We all feel that that wound in the
body of India should be healed. But
let those emotional people not forget
that other wounds are there in the
body. Brother Kotelavala from Cey-
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lon is sending thousands of enterpris-
ing Malayalees and Madrasis out of
Ceylon. There are evacuees from
Ceylon and Burma also. Let the
Andaman Islands, the place where our
leaders did their penance for inde-
pendence, be an abode for all India of
a representative character so that from
all parts of India people may colonise
there and make it a place of pilgri-
mage for future generations so as not
to forget the horrors of enslavement.

Shri Punnoose: Many hon. Mem-
bers congratutated the hon, Minister
on the successful law and order posi-
tion in the country and the Deputy
Minister also prided himself on that
score. I believe this question has to
be examined a little more closely.
That there is apparent law and order
in the country is conceded. But, if you
look closely, you will find that year
by year our Budget on the police is
swelling. This year also we are ask-
ed to vote for Rs. 1,77,79,000 as against
Rs. 1,59,94,000 for 1953-54. That is a
rise of Rs. 20 lakhs. On the Intelli-
gence Bureau also we are asked to
vote for Rs. 1,60,09,600 this year, that
is, practically 48 lakhs more than last
year. It should be remembered that
this is apart from the money we
spend on police administration in the
Part C States. There have been com-
plaints that the expenditure on police
has been increasing in the States also.
In almost every State Assembly there
has been this complaint. But, my com-
plaint is not about the increase in ex-
penditure. But, with every increase in
expenditure on the police, there is
an increase in the number of crimes
aiso.

Recently, it was stated on the floor
of this House that in Delhi crimes are
on the increase. In many State Legis-
latures there were very serious stric-
tures about this. It was stated in the
Bihar Assembly that life and limbs
were in danger there. There were
very many important cases, very start-
ing cases which have gone undetectetd.
Very recently, newspapers have passed
very strong  strictures about the
way in which these cases are being
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handled by the police. I may quote
from the Times of India editorial.

“Whether it Is extortion of
bribes from wayside hawkers,
allowing the illegal sale of cinema
tickets, harassing the peasants on
complaints by the landed and the
well-to-do, or, as has been alleged
in the West Bengal Assembly, con-
niving at, if not profiteering from
the smuggling of men and goods
across the Indo-Pak border, the
allegation against the police re-
main many and varied. In a num-
ber of States prohibition has added
to the temptations in their way.”

With the increase in crimes, another
feature also appears. The public be-
comes more and more discontented
against the police. There #re very
serious allegations. The other day I
was talking to another hon. Member
in this House on the Congress side.
When I complained about the beha-
viour of the T, C. State police, he told
me, ‘what about U, P.; the same thing
happens there also.” This sort of com-
plaint against the police is there all
round. But the Ministry says that law
and order situation is safe. It is not
all real but only apparent.

About Delhi, the Minister said that
murders have increased. He tried to
find out some theoretical reason for
murders have increased. He tried to
affect the law and order situation.
But, here in Delhi, I am told that the
India Gate is not a safe place for men
to frequent after eight o’clock at night.

Pandit K. C. Sharma: Go and see;
there is no danger, What are you
talking; go and experience.

Shri Punnoose: The whole police
apparatus as it is conditioned does not
appear to me to be satisfactory at all.
We have to examine this a little more
closely when you will find that there
is growing discontent among the
Police jtself. We have heard about
strikes and hunger-strikes in the cities
of Calcutta and Madras. The condi-
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tion of the ordinary policemen—the
rank and file —is far from satisfactory.
I am told that even in Delhi, during
winter, warm clothing is not supplied
to the police and an Assistant Sub-
inspector of Police, pompously called
an officer, is asked to lead a smart
life on a basic pay of Rs. 80 per month.
Much worse is the case of constables.
And, this is an all-India feature. Un-
less we are able to give them better
standards, we cannot expect them to
behave better than they do now. The
whole police apparatus, as we have in-
herited from the British, was organis-
ed and developed to keep the colonial
rule in tact. This set-up can do noth-

ing but harm for a demo-
cratic State. Therefore, I agree
with the hon. Member from

the other side in the suggestion that a
Police Commission should be set up
to go into the whole question. I am
sceptical about leaving the whole thing
to police experts. Recently, there was
a meeting of the police experts at
Lucknow and they made certain sug-
gestions. One of them was that the
finger-prints of all citizens in U. P.
may be taken so that crimes may be
detected. Apart from the repulsive
nature of that proposal, there can be
nothing more effective than that to
alienate public sympathy and public
co-operation. Therefore, the whole
question has to be dealt with at a high
level and minds which react to public
aspirations should take up the question
and deal with it properly. Therefore,
I suggest that a Commission be set up
and without any further delay, includ-
ing representatives of Parliament
as well as State Legislatures, which
may go into the question seriously.

Reference has been made here to the
conditions of civil servants, especially
of the lower grade. The condition of
the third grade clerks and the lower
division clerks has been stated strongly
here. But, look at the picture gene-
rally. Fifty-nine per cent. of the total
employees, of the civil services, get a
basic pay of only Ps. 51/- a month.
Four lakhs and twenty thousand get
a basic wage between Rs. 51j-and Rs.
100. Only 92 ver cent, get more than
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Rs. 100 a month as basic pay. There
are 64 persons getting more than Rs.
3000/- a month. The Government is
the biggest employer in this country
employing more than 9 lakhs of peo-
ple. Unless this picture is changed
and this inequality in remuneration is
done away with, we cannot expect any
amount of efficient work.

There is another figure worked out.
Thirty-nine Ministers and Deputy
Ministers receive Rs. 9,75,000 as yearly
salarly, that is, an average of Rs. 2000
per month. Ninety-seven officers of
the Secretariat receive Rs. 11,66,800 a
year, which works out to a monthly
salaray of Rs. 1141|- each, One thou-
sand eighty one members of other es-
tablishments in the Central Secretariat
draw only Rs. 13,58,600 per year, that
is, an average of Rs. 80 per month.
Our Prime Minister and his chief
lieutenant, the Home Minister, before
they go out to build a socialistic pat-
tern of society in India, must put their
own house in order, and let there be
some socialism in their own secreta-
riat.

The demands of the lower division
clerks have been dismissed in a single
sentence. I strongly protest at the cal-
lous way in which it has been done.
At least it ought to be stated why
their demand has been rejected. The
lower division clerks have been agi-
tating for the last 7 years and they
have sent memoranda and representa-
tions to the Prime Minister, signed by
thousands of them; they had inter-
views with the Prime Minister. He
replied sympathetically. Shri Guha,
the Finance Minister, on one occasion,
addressing the clerks conceded that the
budget of a clerk is deficit by Rs. 40
a month. And yet see how it has been
dismissed. This is not the way how
s democratic government should deal
with its employees. Their case has
to be taken up. After all the very
modest demand that they are making
cannot be dismissed like that by a
democratic government, a democratic
government that talks in the name of
a socialistic pattern of society. And it
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has to be taken into serious considera-
tion. On 1st March, 1955 they declin-
ed to draw their salaries as a protest.
And the Deputy Minister, I remember
to have heard, said that the services
are quite content—though # is very
apparent that there is trouble, heart-
burning and discontent among them.

And when they come up you say
“communism” and “subversion.”. You:
cannot put down people like that.
After all, the line between hunger
and anger is very thin.

Pandit K. C, Sharma: They sound
the same way,

Shri Punnoose: Your punishments
cannot keep them long. There is re-
trenchment of the civil servants. Large
numbers engaged by the Department
of Food have been retrenched, and
over the heads of a large number of
these people the Damocles’ sword of
termination of service is hanging. And
then, a large number of people are
conveniently kept as temporary. I have
in mind the cases of the civil servants
of the Indian Audit and Accounts
Departments retrenched on various
grounds and also the employees of the
Civil Supplies Department. Something
has to be done about them. I am told
that even in Delhi there are constables-
recruited in 1947-48 who are still re-
maining as temporary. Why should
that position be allowed to continue?

In the same way the Government is
coming and trying to put very strin-
gent fetters on the rights of these peo-
ple to organise and talk collectively.
There is a rule that no outsider can be
the President or Secretary of a Union.
I can understand your not allowing
a particular person to enter a parti-
cular organisation. That is also bad.
But that is understandable. Why
should a union of clerks or a union of
officers be there? It is for the purpose
of representing grievances. Unless
there is somebody who works whole-
time for it, how can it function? But
the rule says that no outsider can be
there. Why do you fear the outsider
so much? What is the reason for this:
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panicky mind? The Government are
saying that their employees should
not ventilate their grievances publicly.
After  all, government  servants
want an organisation for placing their
grievances and getting them redres-
sed. It is the right of an Indian citizen
to tell the people about his conditions.
But you will not allow your civil ser-
vants to tell the people what their
sufferings are. You say that they can
make representations to the authori-
ties. It is because they have com-
plaints against the authorities that they
want to have Unions. But you will
not allow them. It is not fair.

Then with regard to the service
rules, under the Indian Administra-
tive Service (Recruitment) Rules, 1954
you ban a government servant from
joining any political organisation, any
organisation dealing with politics. Not
only that. He has another duty to
perform. And that duty is that he
should report if any of his relations
takes part in an organisation which
is suspected to be subversive, And
what is the definition of “subversive”?
That is quite simple namely that the
Government will decide from time to
time what activity or organisation is
subversive. Therefore you are ask-
ing a government servant to spy on
his own kith and kin. All this betrays
a panicky mind, a mind that is sus-
picious about your own people, a mind
that is suspicious about your own
employees Why should there be
necessity for these things unless you
are aware that your gigantic schemes
etc. are ending in a failure? If you
are sure of your grounds, why should
you be so suspicious about these
things?

The question of Manipur was refer-
red to. The Deputy Minister said that
the Manipur question has not been
dealt with because the States Reorga-
nisation Commission’s report is expect-
ed, I do not think that the States Reor-
ganisation Commission is asked to re-
ecommend types of governments. After
all, the people of Manipur want res-
Pponsible government, a government in
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which they will have a share. It can--
not be denied for one day by a Gov--
ernment which believes in democracy. -
Why should it be delayed? More-
over, Manipur, Tripura and all these-
areas do not demand that they should
be merged with any part of India. On-:
the other hand, they have got certain
cultural, linguistic hall-marks of their
own and they want to be treated as.
separate units, to be governed by
themselves. It is something which you
cannot overlook. And the repression:
that is employed in Manipur is some-
thing which is unworthy of a demo-
cratic government. There, all parties,
all sections of the people have joined.
together to demand their own govern-
ment, their own legislature, and a.
government responsible to the people.
I understand that lakhs of signatures:
have been gathered and that they are-
approaching the Home Minister to set--
tle this issue. I hope that their de-
mands will be agreed to and that res--
ponsible government will be establish-
ed in that State soon.

Shri Banerjee (Midnapore-Jhar-
gram): The Home Ministry is responsi-
ble for the maintenance of law and
‘order and for the Services. Of course-
there are many matters that have to-
be discussed, but I should like to dis-
cuss only two points.

When I went through the report is-
sued by the Home Ministry I found’
on page 2 of Volume I the following.
statement:

“Rules and regulations under
the All India Services Act, 1951.
As mentioned in paragraph 5 of
the Report for 1953-54, a confe-
rence of Chief Secretaries was
held in April 1954. The following
fifteen sets of Rules have been
finalised in the light of the deci-
sions taken at the conference and
have been promulgated.”

Obviously, these rules were framed*
under the authority of article 309 of”
the Constitution, This article reguires
¢hat service rules will be passed by-
legislation. But I find that there is
no legislation. How these rules are-
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-pemng finalised and promulgated with-
out those being placed before Parlia-
ment and how these service rules are
now applied to the present cadre, I do
not understand. Of course in 1951 the
All India Services Act was passed by
Parliament. There I find that it has
.Bot retrospective effect. But that Act
-does not validate the rules framed by
«Chief Secretaries for services like the
IAS. and the IPS. As such I fail
to understand how these rules framed
oy the Chief Secretaries, without get-
ting any sanction of law from the Par-
liament, can have the force of law.

The second point I should like to
urge is as regards the recruitment to
these two Cadres of the All India Ser-
vices, namely the IAS and the IPS.
Of course, after Independence, we had
to take recourse to appointing certain
officers as members of the IAS and
the IPS. There was no doubt about
that, but it was done with this expec-
tation that as soon as properly quali-
fied men come after passing the pres-
cribed examinations, they would be
replaced by those persons, and those
nominated earlier to the IAS and the
IPS would be generally eliminated from
that. But I find that even now those
nominated persons are in service in the
IAS and the IPS cadre. Though per-
sons have come in after having been
successful in the prescribed examina-
tions for the IAS and the IPS, yet we
find that the nominated IAS and IPS
officers are now in charge of the dis-
tricts. And we find that they are not
equal to, and they are not as much
alike and as much alert to the respon-
sibilities as the persons who come in
after passing the prescribed examina-
tions for the IAS and the IPS,

The difficulty is this. I have got
experience of it in my own State.
After these nominated persons have
come into the Services, we find that
the district magistrates have not been
up to the mark, the mark that was re-
quired after the ICS people retired.
‘So it is very necessary that the persons
who come in after passing the pres-
cribed examinations should be allowed
to take charge as district officers, in-
wtead of those nominated IAS and
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IPS officers who have got less qualifi-
cations. Naturally when these nomi-
nated persons take charge as district
officers they have got some soft corner
in their hearts for their subordinates.
I have got some experience of this in
my own district. Some deputy magis-
trates were transferred several times
from one place to another; but the
district officer recommended in certain
cases, this man is a very competent
officer, therefore, I cannot spare him.
In this way, the transfer was cancel-
led several times. That is the way how
the administration is going on.

My submission is this. In the Army,
during the war, when the number of
commissioned officers fell short, some
emergency commissioned officers were
recruited. But as soon as the trained
commissioned officers became availa-
ble, their services: were dispensed
with. I do not know why the same
principle should not be applied even
in the civil line, and why the persons
who have come through the proper
channel after passing the prescribed
examinations should not be allowed
to replace those old nominated offi-
cers and it take charge of the districts
as the administrative head.

These are the two points I wanted to
dilate upon,

The Minister of Home Affairs (Pan-
dit G. B. Pant): Twenty-eight hon.
Members of this House have taken
part in the discussion which was ini-
tiated yesterday on this motion placed
before the House by you. I have had
the opportunity of listening to most
of the speeches. I am on the whole
grateful to the hon. Members of this
House for their approach towards the
various problems that flow out of this
motion.

It covers a wide ground and I can
easily understand that one can grow
warm or even excited over some of
the points which can be extracted out
of the large reservoir which is con-
tained within the Home Ministry.
Still, I feel that hon. Members have
been good enough to deal with the
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wvaricus issues which call for conside-
ration, in a very constructive manner.
Their approach is all that one could
have desired. Opinions may differ here
angd there, but if we all combine toge-
‘ther to exchange our thoughts, and to
attach due weight to the views ex-
pressed by hon. Members of this House
without being unduly influenced by
the quarter from which those views
emanate, I think we as Ministers
would benefit thereby.

I am conscious of the shortcomings
and deficiencies that one can easily
point out in our administrative ma-
chine. I am not oblivious of my own
shortcomings, To live is to learn.
1 therefore, listened to every speech
in a receptive mood, so that I may
benefit thereby. After all, we happen
to be placed in a position which ena-
bles us today to serve in our own way,
howsoever humble that way may be,
the 360 millions living in this land.
We can approach our task only in a
spirit of humility, and rely on the
goodwill and the helpful assistance of
our collaborators, whether they are
Members of this House or the mem-
bers of public services.

Many points were placed before the
House in the course of the discussion.
They cover almost a limitless field. I
regret that it will not be possible for
‘me to refer to everyone of them. But
-all the same I shall do what I can with
respect t0 every suggestion that has
been made here. And if any Mem-
‘ber who has spoken, or who could not
find time to do so, has anything more
‘to bring to my notice, I shall be thank-
ful if he will speak to me or if neces-
sary call me to his own residence.
T am at your disposal. You may use
me as you like.

Sir, we are passing through dyna-
mic times. They are difficult, but all
the same, they are propitious, they are
full of promise. This Parliament has
charged us to work for a welfare
‘State based on the socialist pattern.
"That is the objective which has been
authoritatively prescribed for us by
our masters, the Members of Parlia-
ment. We and those who are associat-
ed with us in the Administration, the
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services, have to combine together in
order to carry out that mandate. Gov-
ernment function through Services.
They can achieve their aims only
through *the agency of the Public Ser-
vices, of course, always depending on
the co-operation and goodwill and
confidence of the people in general.
We have been taught again and again
that if the means are clean and good,
the ends will be achieved. So, in order
that we may achieve our ends the
means have to adjust themselves to the
needs and exigencies of the times and
the requirements of that central, pive-
tal  objective which we have
been asked to constantly place before
ourselves. That is their main func-
tion today, and I cannot but hope that
they will make the full use of the
opportunity which Providence has
given them. In the olden days, our
Services had to serve masters that
lived thousands of miles away from
our country. Their condition was at
times extremely difficult, but a new
era has dawned for them and they
have been relieved of the embarras-
sment which happened to be their con-
stant lot in those days. The conflict
between one’s duty as one conceives it
and one’s loyalty to the Government to
which one happens to be wedded for
the time is an excruciating one, but
they have luckily get out of that stage.

Now, we have to go forward; we
have to work together. I for one feel
that there is no room for any diffe-
rence or distinction between the peo-
ple, the Members, the Ministers or
the services now. We have to work
for an egalitarian society. So the
public servants are our colleagues and
I count upon their spirit of comrade-
ship. We move together and we go
together.

Let us then place before ourselves
the directive principles which had been
laid down in our Constitution for the
guidance of every one who happens
to be in a position to influence the
course of events in this country. If
public servants, be they executive
officers or, if I may say so. with all
humility, Judges of the Suoreme
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Court or of the High Courts, place
before themselves those directive prin-
ciples which embody the essence of the
concepts which man in the pursuit of
social justice has succeeded in disco-
vering, then all will be well, and our
progress will be speeded up. I look
forward to that spirit permeating all
our Services. This spirit must be in
accord with our definite objective and
with the principles that have been
laid down for our guidance,

The superior Services in this coun-
try have always possessed the quali-
ties of efficiency, industry and inte-
grity. They continue to do so and, I
believe, in a larger measure. But they
were cut off from the life currents of
aqur society. They were living in
stagnant backwaters of an artificial
dam, while fresh waves were rising
and falling throughout the rest of In-
dia all around them. They lost their
warmth. Above all. the quality that
they need today is one of humanity.
I sometimes feel that not only our
Services, but also perhaps others, have
been lacking in democracy and social
culture. It is not a question of mak-
ing correct statistical tables or fram-
ing and drafting the laws in a correct
manner, but of establishing that emo-
tional concord with the common man
which would enable one to share his
joys and sorrows without any effort
in a spontaneous way. That is what
we desire, and 1 would appeal to the
Services to cultivate that supreme
quality. Everything else will follow.
How can a man who is distressed,
when he sees another man in
trouble, take any bribe, demand # or
tolerate the idea of any social in-
justice? We have laid perhaps greater
emphasis on intellectual gualities than
on cultural or moral qualities, what-
ever one may like to call them. But
our Services have now to identify
themselves with the mass of the
people in this country. I do rof
see why there should be any arti-
ficial division between the two, That
stage is gone and it is up ‘o us
to maintain the dignity and prestige
of the Services and also to maintain
them in reasonable ease and comfort.
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Regardless of the merits of certain
propositions which were put forward.
today, I was glad to find that some:
of the eminent Members sitting on the-
opposite Benches are deeply concerned.
over the scanty wage that some of the
persons serving in the secretariat are-
getting. They seem to be of the opi-
nion that public servants should be-
given such wage as would enable them
to live in comfort, to concentrate on.
public service free from all worries.
and anxieties. I welcome that approach
I hope that hon. Members will follow
that up to the logical end. And that.
will mean the provision of adequate
funds and the provision of adequate-
resources so that this purpose may be-
achieved, and if they will co-operate-
with us in that matter, I think many
of the difficulties which Government
have to face and many of those sen-
sitive, sentimental pains which they
and we share together will go off"
simultaneously. So reason and senti-
ment will be married and we will see
ease and comfort born out of that
combination.

But, Sir, I have referred to some of
these things as I feel that it is time-
that the entire question of our public-
servants were considered on a non-
party basis. Whoever be in charge of
the Government, he can function only
through the Services; there is no-
other way; no other country has any
other way. So, let there be no carp-
ing criticism of the Services. If there-
is anything wrong, lay the responsi-
bility squarely on my shoulders and I
am blessed with the capacity to bear-
it so long as you allow me to sit here.
But, let them be spared from criti-
cism for acts for which they are not
responsible but for which I am ans-
werable having allowed them to func-
tion in that way. I hope that the-
démocratic way of approach will as-
sért itself in our day to day regula-
tion of public affairs in this House or-
outside.

One of the things which will not
perhaps be known to some of the hon
Members of this House is worth men-
tioning. There is hardly any civilised-
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country in the world where the num-
bers of public servants as compared
with their masters are as small as they
.are in our country. Whether you go
to the U. S. A. or to U. K. or to any
-other advanced country today you
-will find that per thousand they have
got many more public servants than
we have in our country. Yet, we
have been functioning, I think, fairly
‘well and latterly even those who have
«ome here from long distances have
testified to the efficiency of our work
-which would indirectly reflect on the
«efficiency of our Services too.

Not only is it true of the Services
in general; it is still more true of the
police. I. have a booklet before me
and you whll be glad to know that in
-an international conference which
was held recently in a place far away
‘from here under the auspices of the
‘UNO, statistics of crime from diff-
«erent  countries were compared
.and it was found that India was
almost the first and that all others
iagged behind India in its clean life.
Well, the people of our country are
~entitled to credit for that but the
-police who have come in from the
‘people should not be deprived of a
'certain measure of it too.

I would have given you the figures
but I do not think I need take more
of the time over that. I can only say
‘that taking the grave and serious off-
ences and taking the whole bunch of
non-cognizable or cognizable offences,
our country occupies a place at the
‘bottom and all others take the palm
above it. That is a matter over which
‘Wwe can complitnent ourselves.

Hon. Members will be further pleas-
‘ed to learn that during the last two
‘vears, there has been an appreciable
‘fall in the total number of crimes re-
corded in the entire country. It has
come down year by year during the
last four or five years I was just told
that some complaint had been made
that the expenditure over the police
‘had been increasing continuously. It
is not, I think, absolutely correct. In
fact in some cases there has been a re-
«duction. In the report that I have
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before me—some hon, Members may
have seen it—it is said that the police
budgeting has been reduced in several
States. But still I think that it is de-
sirable that government servanis
should receive such emoluments as are
essential for their upkeep. I am also
of the opinion that every effort should
be made to provide houses for govern-
ment servants. Shrimati Sucheta
Kripalani was pleased to invite the
attention of the Government and the
hon. Members to the pacuity of suita-
ble accommodation in Delhi itself.
I think we should make an attempt to
remove such complaints and it is our
duty to provide, to the extent our
purse permits, reasonaple accommo-
dation for government servants.

I am also of the opinion that where
a police man receives a serious injury
sometimes they are . killed, sometimes
they are maimed or crippled, then
adequate and reasonable pension
should be given to their heirs or to
them when they lose their lives or are
mamed and crippled for their life be-
cause of their participation in deeds
of bravery and courage. I do not
know but I should like even the State
Governments to consider if it is not
possible to relieve the burdens which
government servants in the lower
and the lowest ranks have to bear in
the matter of fees etc. for the educa-
tion of their chi¥ldren. Even that is a
matter which, I think, is worth consi-
deration. I hope this House will give
some thought to this aspect of the
question also. After all we are here
to carry out the directions of the
House and if the House orders us to
do a thing, we should comply with
the directions and carry them out
whole heartedly,

I have since got that crime chart
before me. You will be interested to
near that the total number of offences
of cognizable type—serious ones—per
one lakh of population was 1,342 in
the United Kingdom, 1,322 in the U.S.
A, 1,484 in France, 2,992 in West Ger-
many, 408 in Italy, 1,605 in Japan and
165 in India.
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Shri T. K. Chaudhuri (Berhampore):
May I know what is the percentage of
detection?

Pandit G. B. Pant: I can tell you.
The percentage of detection, in our
country, of the cases that are consi-
dered genuine and not frivolous comes
to about 45 to 50. Out of these, 30 are
convicted and 15 are discharged or
acquitted. This record does not com-
pare unfavorably with several other
countries. But I do not mean to sug-
gest thereby that our police need not
be reformed or that it is perfect or
that our methods do not
zall for any scrutiny. 1 am prepared
to accept that, as I started by saying,
there are many defects and deficien-
cies in our system. The police have
their share of them as we have a share
as Ministers or non-Ministers. So, we
should try our best to reform all and
to create an atmosphere in the country
in which nobody may stoop low. Let
there be that sense of self-respect
which comes in the way of a man’s
asking for or paying bribe. Let
everyone feel that courtesy, accessi-
bility and co-operation are due by him,
be he an official or a non-official and
much more when they are officials
rather than non-officials. I still feel
that sometimes government servants
have a feeling that when 3 man comes
to deposit land revenue they are oblig-
ing him by accepting what he pays
or that when they pay pension to a
pensioner, they are obliging him by
doing so. That is an utterly wrong
notion. In both cases, they are the
customers of Government. The Gov-
ernment should, as an administrative
concern, treat all of them with the
utmost courtesy and their work should
be done with the utmost promptitude.
So, there is no difference of opinion
with regard to the fundamentals bet-
ween me and any of the Members of
this House.

Sir, many questions have been refer-
red to. I listened to the eloquent
speech of Shrimati Sucheta Kripalani
with the utmeost attention. She deser-
ves it; I have known her for a long
time and I cherish a great regard for
her and as Acharya Kripalani is not
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here, T may say that I have also affec-
tion for her. I shall refer particularly
to two matters. One of them related to-
the C class clerk of the Secretariat.
Well, I think the grievance is mainly
not against us but against the pay
Commission. We have followed the de-
cisions of the Pay Commission. The:
Pay Commission had also very respon--
sible personnel. Shri S. Varadachariar
was the Chairman. Shri Hussain Imam,.
Shri N. V. Gadgil, Shri Mangal Singh,
Shri Wadilal Lalbhai, Shri N. M.
Joshi, Shri V. Srinivasa  Rao,.
Shri Frank Anthony and Dr.
J. C. Chatterjee were the Mem-
bers. Well, I think it will be accept-
ed that some of these members were:
life-long advocates and office-bea-
rers of labour unions and the pioneers
in the trade union movement. So they
should have looked at the question
from a sympathetic angle so far as the:
low-paid staff was concerned. It is.
a pity that their angle of approach
does not today quite commend itself to
Shrimati Sucheta Kripalani.

It is true that they have only a basic
salary of Rs. 55, but besides, they get
Rs, 50 as dearness allowance Rs. 5 as
Delhi compensatory allowance and
something by way of house-rent al-
lowance, so that the total emoluments:
exceed Rs. 110. I do not mean to say
that Rs. 110 is an extravagant figure.
But it is more than Rs, 50 or Rs. 55
so far as the rupees that they get
month by month are concerned. On'
that point there need be no misunder-
standing. Well, sometimes difficulty’
arises out of numbers. If the number
was small, I should have persuaded,
perhaps successfully, the Finance
Ministry to accept the proposal of
Shrimati Sucheta Kripalani, but when
thousands come in, the total bill ex-
ceeds crores and the Finance Ministry,
howsoever it may desire to help, has
first to see if it can find the money.

Shrimati Sucheta Kripalani: You cam
introduce economy $n other sectors
and give it to the poorer classes.

Pandit G. B. Pant: I quite agréee but
economy means something being taken
off from somewhere. When you are
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dissatisfied with the existing state of
affairs and want to disturb what is
being done, taking away something
from somebody will be open to still
greater objection.

Shrimati Sucheta Kripalani: Do you
consider this fair pay, with today’s
cost of living?

Pandit G. B. Pant: I think we can
put an end to this dialogue between
us by accepting that I ses force in the
irguments of Shrimati Sucheta Kri-
vpalani and because of my tenderness
for her, I can be carried off the rails
of reason. But whatever ‘it may be,
anyway, I shall place her speech be-
fore the Government and see what
comes out of it.

An Hon. Member: Too much partia-
lity.

Pandit G. B. Pant: There is one
more point to which I shall refer, That
is about Manipur. That is a sore to-
pic. I wish she had not broached it
here because she has a very poor case,
and I would not like to expose it here,
and to place it before her. What actual-
ly happened? Manipur is one of the
Part C States, and this Parliament
almost unanimously in 1951 and 1952
decided that it should have a council
of advisers and not a Legislative
Council. When Parliament takes that
decision almost without a single dis-
sentient voice, to expect me to break
this decision of the Parliament is, I
think, a vain hope.

Shrimati Renu Chakravarity: That
is not the intention.

Pandit G. B. Pant: If that be not the
intention, then I think we can stick
to the arrangement that the Parlia-
ment has made.

Not only that. That was in 1851.
After that, the P. S. P. took some in-
terest in Manipur affairs, They are
leading the present agitation now and
throughout their election campaign
and otherwise, they wanted Manipur to
be merged in Assam and not to be
kept as an independent entity. Hav-
Ing advocated the merger of Manipur
with Assam. ... -

Shri 8. S. More (Sholabur): What is
the authority for this statement?
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Pandit G. B. Pant: Let her say it is
not so.

Shrimati Sucheta Kripalani: It is.
not true.

Pandit G. B. Pant: Has she read the
manifesto that was issued there when-
the elections were held?

Shrimati Sucheta Kripalani: I have-
discussed with the people there. It is
an open question for all Manipur, not
only P. S. P.

Shri S. S. More: Whatever was said.
at the time of election should not be-
taken too seriously.

Pandit G. B. Pant: That is all right.
But when it comes to breaking of’
heads, it becomes serious. What.
happened after that was this. Satya-
graha—that handy name which can
be grasped upon by all persons
whatever theip intentions or motives—
was launched in Manipur on the 15th.
November, 1954. What happened be-
fore that? The P. S. P. Government
was functioning in Travancore-Co-
chin. The T. T. N. C. people and.
some Members of Parliament wanted.
that South Travancore should form.
part of Tamil Nad. It was only a mat-
ter of reorganisation of States, but the-
P. S. P. Government said, we have-
no objection to their existence there.
The result was that they had to re-
sort to firing on a number of occasions;:
several persons were killed; there were-
numberless lathi charges and there
were detentions of the worst type.
Well, they thought nothing could be-
done until the States Reorganisation
Commission had given its decision. It:
was after all these firings and lathi.
charges had occurred that they launch-
ed this movement in a place like Mani--
pur. I have to quarrel with Shrimati
Kripalani on this ground that Mani-
pur was the last place where any one-
could have launched satyagraha be-
cause it borders on Burma and Pakis-
tan. It had only a population of about:
6 to 7 lakhs. Of those persons, the
majority have little in common with:
the hill men who number about 2:
lakhs. These 2 lakhs speak three-
languages, none of them understand-
ing the other two. To ask these peo—
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ple to indulge in satya,
-the least, very irr sible. What
happened? Meetings were held in
“breach and defiance of Government
-orders; yet the local authorities did
‘not do anything, but they kept aloof.
Encouraged by this sort of abstinence,
“the people locked the doors of courts
.and would not let people go in. So
‘they had to be removed. Still no ac-
~tion was taken. In large numbers
-they entered the court buildings
themselves and would not let anybody
do anything. Under those circums-
tances, what is the duty of those who
have to maintain law and order? In
-a small place like Uppal, what did the
people do? They are a very primitive
sort of people for whom I have the
utmost sympathy, My sorrow and
‘regret is that they did not understand
and they knew not what they were
-doing.

Shri S. S. More: Forgive them.

Pandit G. B. Pant: I will not only
-forgive them, but I am prepared to
ask forgiveness from them. It gives
‘me no joy to put a man in jail, I
want the entire country to be free
~from jails. There should be no pri-
: soners.

Shri S. S. More: The Preventive
‘Detention Act has been passed.

Pandit G. B. Pant: With restraint
and self-control, people should be
-enabled to do their work in a consti-
-tutional way. I am not against opposi-
tion. But when people break the law,
what is to be done? 1 will read out
“to hon. Members something in which
you may be interested. I will not
~point out at the outset what I am read-
ing from, but I will read out only
-what is there:

aha is, to say

“....In these days of political
rivalries, there appears to be a
growing tendency to openly vio-
late existing laws in the bid for
power by political parties. No
doubt, each political party is enti-
tled to have its own ideals and
-to work for the accomplishment of
;such ideals. All the parties claim
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that they are working for the

general welfare of citizens

as a
whole. The safety and welfare cof
the citizens may not very
much suffer if the lea-

ders of each party make it a point
to adopt only constitutional and
democratic methods to achieve
the ideals of the party. On the
other hand, if violent and unlaw-
ful methods are advocated, un-
pleasant consequences are bound
to follow. Lawlessness and law
breaking cannot be countenanced
by public servants particularly
the police and the Magistracy who
are bound to ma.mtain law and
order and peace in the country. If
in the course of political propa-
ganda a systematic training is
given to the people to defy and
violate all the existing laws, it is
inevitable that in course of time
respect for law and order may
disappear altogether. In such a
situation it may be difficult if not
impossible to maintain law and
order by resorting to peaceful
means. Mass agitations and de-
monstrations conducted under
such circumstances are bound to
culminate in lawlessness, hooliga-
nism and rioting and thus driving
the authorities concerned to resort
to extreme measures. The res-
ponsibility for the calamities and
unfortunate consequences that
may follow from such measures
cannot be laid at the door of these
authorities but must be owned
by those who indulge in syste-
matically encouraging people to
defy and violate all the laws and
to overthrow the Government of
the day by such violent means,
Such calamities could be averted
and the lives of many of the
citizens of the country could be
saved if the leaders of the
several political parties in the
country make it a point to re-
sort only to constitutional and de-
mocratic ways to achieve their
ideals and to desist from advocat-
ing and encouraging lawlessness.”

4652
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I wonder if any of the Members sit-
ting opposite can refresh their
memory as to where these words are
to be found?

Shrimati Sucheta Kripalani: It is
about violent action.

Pandit G. B. Pant: No, it is about
unlawful and unconstitutional me-
thods.

Shrimati Sucheta Kripalani: Satya-
graha is an accepted move.

Pandit G. B. Pant: It is not for
violence. 1t is for unconstitutiona!
activities.

Shri Nambiar (Mayuram): We have
failed in the examination. Let the
teacher give the answer.

Pandit G. B. Pant: I will let you
know. What 1 have read out to you
is an extract from the judgment de-
livered by Justice K. Sankaran who
was appointed by the P. S. P. Gov-
ernment in Travancore-Cochin to in-
quire into the firing incident there.

4 p.M,

Shrimati Sucheta Kripalani: It is
about violent methods.

Pandit G. B. Pant: You will see
from that that it is not altogether
irrelevant or imappropriate.

Shrimati Sucheta Kripalani: You
are happy at the situation......

Mr. Chairman: Order, order; let the
hon. Minister proceed.

Pandit G. B. Pant: I am sorry that
some people should have been hurt
there as Shrimati Sucheta Kripalani
said. It makes me very sad that such a
thing should happen in our country.
I want everything to be done in a
democratic way, through reason,
through argument and not through
force or coercion.

Shri S. S. More: May I ask whether
non-violent satyagraha would be un-
democratic or unconstitutional?

Pandit G. B. Pant: It is undemocra-
tie. .

59 LSD—4

7 APRIL 1955

for 1955-56 4654

Mr. Chairman: Order, order. It is
a hypothetical question.

Pandit:'@. B. Pant: I have ans-
wered it. It is undemocratic, it is un-
constitutional. It may create greater
trouble than the use of force.

Shri S, S. More: Long live Gandhi-
JL
..Pandit G. B. Pant: Long live
Gandhiji and longer live Gandhiji’s
true students, Let them study’
Gandhiji and see what Gandhiji has
said. Gandhiji has said more than
once that in these days duragraha is
being resorted to freely by politicians
in order to do mischief anq that it gave
him immense paid to find that the
word ‘satyagraha’ was being prostitut-
cd in this manner. That is what
Gandhiji has said.

I will tell you that some persons
were injured. But 110 police men
were injured from time to time. Now,
Shrimati Sucheta Kripalani seems to
be a very clever advocate. She said
that Krishna Mohan did not tell her
that he had been kidnapped. Why did
she not put the q#éstion to him? The
matter had been circulated that Kri-
shna Mohan had been kidnapped. She
did not put the question. She said
that he did not tell her so.

Shrimati Sucheta Kripalani: Be-
cause we were hearing fantastic sto-
ries that he was captured by girls.

Dr. Katju said on the floor of the
House,

Pandit G. B. Pant: When fantastic
stories are heard and when you come
across the man, you ought.to put it
to him whether the stories are
fantastic.

Shrimati Renu Chakravartty: Per-
haps he was feeling a bit shy.

Pandit G. B. Pant: What happened
was this. The road was blocked.
Boulders were placed; trees were cut
so t1al no vehicles could vass. Shri.
mati Sucheta Kripalani must be know.
ing that this was done. She went
there.

Shrimati Sucheta Kripalani: No
boulders or rocks were kept in the
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city where the lathi charge took place.
In the city of Imphal, where these
things happened, there were no
boulders.

Pandit G, B. Pant: Where lathi
charges did not take place things like
this were done. You acknowledge a
fact only when it is accompanied by
lathi charges. That would lead to
greater difficulties.

Taking all these things together,
there is absolutely no case. I again
repeat what I said before. I sought
publicly the assistance of Shrimati
Sucheta Kripalani and others, who, I
Kknow, are sincere, earnest and ever
anxious to do the right thing. I never
question their motives, their wishes or
their approach. But, they are likely
o be carried away. I am not likely
to be carried away except perhaps by
her. Acharya Kripalani is here always
to keep an eye on her so that we may
never do any mischief.

Acharya Kripalani (Bhagalpur cum
Purnea): Being carried away depends
upon the weight of the person.

Pandit G. B. Pant: I was just saying
that my sympathy is with the people
of Manipur. My sympathy is with
the tribes people. 1 know they are
simple, unsophisticated. @ We have
not done our duty by them. I think
that we should do everything possible
in order to advance their interests. We
should provide roads. I have been as-
king the Development departments to
make further grants for the extension
blocks, for roads, for bridges, for other
things for the tribal people, I would
be sorry indeed if we are not able to
create and instil in them a feeling ot
oneness with India. That is a big pro-
blem. It transcends all party borders.
It calls for a united approach.
We all should join hands in serving
these tribes. So far as the ultimate
purpose is concerned, I am anxious to
do everything to redress and remove
every grievance of theirs. There were
complaints against certain officers
there; I have ordered the transfer of
every one of them. 1 am prepared to
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do whatever is possible in order to
assist these people. They are back-
ward in a way. At the same time, I
am anxious that their cultures
should be preserved. Their
way of life should be preserved.
They should not be the victims of any
propaganda, whether in the name of
religion or otherwise, but should be
left free with such economic aid as
we can give them and with such cul-
tural assistance as we can make avail-
able for them and in accord with their
way of life, We may do all this so that
they may rise to higher levels and be
prepared for a genuine struggle in
life so that their personality may be
fully developed to reach the highest
heights of which man is capable.

-

Shrimati Renu Chakravartty: What
would be the hon. Minister’s reaction
to the demand for a Legislative Assem-
bly and would be advise Parlia-
ment to change the Constitution as it
stands?

Pandit G. B, Pant: My advice to
them and my request to you to advise
them, is this, Wait for the report of
the states Reorganisation Commission.
You cannot at this stage, start
an operation like this. It will take
some time even to prepare the elec-
toral rolls, to publish them, to form
constituencies and all that. If the
States Reorganisation Commission say
that Manipur should be merged with
Assam or that some other arrange-
ments should be made, all this also
will be much a do for nothing. We
should wait for a little while and keep
our souls and bodies in patience and
then see that the right thing is done.
I do not see how any sensible person
can object to this. That is my request.
That is my appeal.

There are so many other topics
which 1 would have liked to touch
and speak upon. But, it is already
past four. I do not know whether I
can take any more time.
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Mr. Chairman: I shall now proceed
to put the cut motions to the House:
cut motions to Demands Nos 50, 53,
54, 58, 59, and 61.

The cut motions were negatived.

Mr. Chairman: I shall now put the
Demands to the vote of the House.

The question is:

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the order paper,
be granted to the President, to com-
plete the sum necessary to defray the
charges that will come in course of
payment during the year ending the
31st day of March, 1956, in respect of
the following heads of demands en-
tered in the second column thereof:

Demands Nos. 50 to 61 and 125.”
The motion was adopted.

[The motions for demands for grants
which were adopted by the Lok Sabha
are reproduced below.—Ed. of p.p.]

DemMaNDp No. 506—MiNisTry oF Home
AFFAIRS

“That a sum not exceeding
Rs. 1,93,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Ministry of Home
Affairs’.”

DeEMAND No. 51—CABINET

“That a sum not exceeding
Rs. 28,69,000 be granted.to the
Pregident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Cabinet’.”

] DeEmManp No. 52—DerLHr

“That a sum not exceeding
Rs. 1,47,84,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in ceurse of
Payment during the year ending
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the 31st day of March, 1956, in
respect of ‘Delhi’.”

Demanp No. 53—PoLicE

“That a sum not exceeding
Rs. 1,62,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Police’.”

Demanp No. 54—CeNsus

“That a sum not exceeding
Rs. 18,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Census’.”

DeEMAND No. 55—Privy PURSES AND
ALLOWANCES OF INDIAN RULERS -

“That a sum not exceeding
Rs. 2,03,000 be granted to the
_President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1956, in
respect of ‘Privy Purses and Al-
lowances of Indian Rulers’.”

DEmAND No. 56—ANDAMAN AND
NicoBar ISLANDS

“That a sum not exceeding
Rs. 1,83,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Andaman and Nicobar
Islands’.”

Demanp No. 57—KvurcH

“Tlaat a sum not exceeding
Rs. 1,23,86,000 te granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March,: 1956. in
respect of Kutch’.” ¢



DeMAaND No. 58—MANIPUR

“That a sum not exceeding
Rs. 85,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Manipur’.”

DemaNDp No. 59—TRIPURA

“That a sum not exceeding
Rs. 1,34,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
‘payment during the year ending
the 31st day of March, 1956, in
respect of ‘Tripura’.”

DeManND No. 60—RELATIONS WITH
STATES

“That a sum not exceeding
Rs. 41,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Relations with States’”

DemanDp No. 61—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 1,68,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Home Affairs’.”

IPEManp No. 125—CapriTaL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 2,56,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
ﬁpe 3ist day of March, 1956, in
respect of *Capital Outlay of *he:
sinistry of Home Affairs’.”

DEMANDS Te. MINISTRY OF COMMERCE
AND INDUSTRY

Mr, Chairman: The House will now
take up discussion of the Demands
for Grants Nos. 1, 2, 3, 4 and 107 re-
lating to the Ministry of Commerce
and Industry. As the House is aware,
six hours have been allotted for the
Demands of this Ministry.

There are a number of cut motions
to these various Demands. Hon. Mem-
bers may hand over the numbers of
the selected cut motions which they
propose to move at the Table, within
15 minutes. I shall treat them as mov-
ed, if the Members in whose names
those cut motions stand are present
in the House and the motions are
otherwise in order.

The time limit for speeches will, as
usual, be 15 minutes for the Mem-
bers including movers of cut motions
and 20 minutes if necessary, for
leaders of groups.

DeEMANDs No. 1—MINISTRY OF Com-
MERCE AND INDUSTRY

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 75,17,000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Ministry of Commerce
and Indusiry’.” R

DEMAND No. 2—INDUSTRIES
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 15,13,16,000 be granted tp the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Industries’.”

DeEMAND No. 3—COMMERCIAL INTELLY~
GENCE AND STATISTICS
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 49,23,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Commercial Intelli-

» 9

zence and Statistics’.

Demanp  No. 4—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF COMMERCE

AND INDUSTRY

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 59,27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Commerce and In-
dustry’.”

DemanNDp No. 107—CAPITAL OUTLAY OF

THE MINISTRY OF COMMERCE AND

INDUSTRY

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 15,09,84,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Capital Outlay of the
Ministry of Commerce and Indus-
try’.”

Shri Tushar Chatterjea (Seram-
pore): While speaking on my Cut
Motion on the Demands of the Com-
merce and Industry Ministry, I will
deal with only some important points.

The Report that has been circulat-
ed to us at the very beginning says
something very inspiring. What is
that? 1t says that stable conditions
in trade and industry are prevailing
and that there is all-round improve-
ment in production. These words are,
no doubt, very inspiring, but our
question is: will simply the words
count? Has this stable condition in
trade and industry, has this all-round
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improvement in production any bear-
ing upon the life of the community as
a whole? That is our question.

Improvement in trade and industry
generally can be tested by three cri-
teria: firstly, whether, along with the
increase in production, employment
has increased or not; secondly whe-
ther, along with the improvement in
production and improvement in trade
and industry, prices of the manufac-
tured articles have decreased or not;
thirdly, whether the home market has
expanded or not. Now, if we put the
statement of the Commerce and In-
dustry Ministry to these tests, what
do we find?

Take the question of industrial
employment. The figures show that
the total industrial employment has
come down since 1951.

Shri U. M. Trivedi: No one from
the Commerce and Industry Ministry
is here.

Shri Tushar Chatterjea: While in
1951 it was 25.30 lakhs, in 1953 it was
25.08 lakhs. Taking only the cotton
textile, the number has come down
also.

Then, we all know there is very
serious unemployment caused by ra-
tionalisation in jute and cotton texztilc
mills and many other industries. So,
generally there has been less em-
ployment, and not more employment.

Take the case of the prices of ma-
nufactured articles. From figures we
know that while in January, 1954, the -
price index was at 364 points, in De-
cember it has risen to 375. Cotton
textile production has increased no
doubt, but the price of cotton textiles
also has increased from 403 points in
1954 to 410 points in 1955.

Now, has the home market expand-
ed or not? In this case also we do
not find any favourable conditions.
We know export of cloth has increas-
ed, but export of clnth has increased
only at the cost of the home market.
We know that the per capite con-
sumption of cloth is still below stand-~
ard, aud in this very condition I hgve
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calculated that one-fifth of the total
production is being exported. And
what is the variety that is exported
most? It is the medium variety of
cloth that is generally wused by the
people.

Tea export has increased. It is
fetching big foreign exchange. But
how? Internal tea price has in-
creased and internal consumption has
decreased.

Take the case of jute. It is bringing
big foreign exchange. But we know
that the jute growers are not getting
proper price, and as for jute workers,
.there is disastrous unemployment go-
ing on there. .

Then, if we come to the question of
industry, we -find that the statement
that industrial improvement has tak-
en place has no relatian to the life
of the people of the community. Has
it any relation to industry itself?
While big industries have thrived no
doubt, we know that small-scale in-
dustries have suffered and are suffer-
ing. We know in West Bengal-six
cotton mills have closed down. A very
large number of engineering ractories
are 1n crisis in Calcutta. There are
30,000 small-scale establishments that
employ more than 20 per cent of the
total labour population of West Ben-
gal, and all these small-scale estab-
lishments are in crisis. In Howrah
alone 700 engineering firms are in a
critical condition. Then, what is the
conclusion that automatically comes?
The only conclusion that can be de-
rived from this serious state of affairs
is this, that only the very big section
of business that control the major
part of our trade and industry has
thrived, and for the rest it is nothing
put a condition of . deterioration and
difficulty.

And that is proved by facts also.
Look at the profit position. If you
take an over-all view of the picture,
you will find that while in 1950 the
general profit percentage was 7 per
cent of the paid-up capital, in 1953 it
" has risen to 18.6 per cent. of the paid-
up capital.. If you again take the price
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of industrial raw materials in con-
trast with manufactured articles, you
will find that while the price of in-
dustrial raw material has dropped by
5 per cent. in the last one year, the
price of manufactured articles has
risen by two per cent. in the last one
year. So this means that only the big
industrialists and’ businessmen have
profited by this conditions, and for the
general people at large and small in-
dustrialist and businessman the con-
dition is of a difficult nature.

Who are those businessmen that
have really thrived, improved or in-
creased their profit? If that is also
scrutinised, we find that only a small
section which controls the very big
industries has thrived. For instance,
jute, coal, iron and steel—in all these
spheres the big industrialists, the big
business monopolists have increased
their profit. IISCO and - SCOB were
amalgamated under the orders of the
Government, and after amalgamation
their profits rose from Rs. 27.72 lakhs
to Rs. 32.99 lakhs. The Associated
Cement Companies is a very big ce-
ment company. We ,know from the
figures that cement production has in-
creased tremendously, but what does
this increase mean? It only means
big money only for this Associated
Cement Company. You will not find
any other cement company emerging,
only you will find this Associated Ce-
ment Company, the big monopolist
concern, getting a very huge profit.
From Rs. 3.74 crores in 1953, its profit
has risen to Rs. 4.28 in 1854. The Go-
vernment have undertaken many de-
velopment projects. There were a
number of Government constructions
and all the orders went to Associated
Cement Company and they made good
profit. So, it is clear- that only the
big business monopolists, Indian. and
foreign monopolists, that have enjoy-
ed this boom period. The stable and
improved condition of trade means
only good condition for them, and not.
for others. . This is the point that I
want to stress. Here lies the basic
defect of the industrial policy of our
Government. Our Government does
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not want to transform the industrial
improvement for the benefit of the
entire community. They want to be
dictated only by what the big busi-
ness demands, and by that way the
big monopolists have their own pro-
fits. What do we find? The Govern-
ment has not taken a single step to
control profits. Not only that. The
Government has not even taken a
single step to compel the big mono-
polists and businessmen to invest
their profits for our industrial deve-
lopment. The Government has not
been able to stop the remittance of
profits that are made by a large num-
ber of big foreign companies that are

already controlling our entire econo-

mic life. Having failed to take any
such steps, and to cover up its own
failure the Government falls back
more and more on foreign money in-
viting foreign investments. We know
that in this way many corporations
have been started. We know the story
of the Industrial Credit and Invest-
ment Corporation and we know how
it is going to function and how foreign
capitalists are jubilant over the for-
mation of such things. That is about
the basic defect of governmental in-
dustrial policy.

I now come to some of the specific
points. The Report states that Gov-
ernment has taken some steps for in-
dustrial development; many licences
have been given to open new under-
takings, to expand production, etc. It
is true and we do not deny that. But
my pomnt is that that is only one
side of the picture. If you look at the
other side, you will find that a good
number of firms have closed down. As
I have already mentioned, in West
Bengal, six cotton mills have closed
down. In the Report itself it is stated
that a number of cotton mills have
closed down—it is stated somewhere
in the Report, but I do not know ex-
actly where. There are 700 engineer-
ing firms which are on the verge of
collapse and how much money Gov-
ernment is giving as grant to them?
Only about Rs. 1,50,000 is made avail-
able to them. But Government gives
TISCO and Tatas, who have huge
mopey, more than Rs. 10 crores. Gov-
ernment cannot give osore than Rs.
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1,50,000 for a small industry. The Re-
port also says that from the National
Development Corporation, loan will
be made available to the Indian Jute
Mills Association for the development
of their plant. We knoew that the
Indian Jute Mills Association is a big-
monied concern and it reaps huge
profits. It takes away the profits from
our country, but yet Gevernment can
find money for those big nionopolists
whereas it cannot find meney or can-
not give any assistance to small in-
dustrialists.

Take the case of the indigenous
belting industry. .

Shri Altekar (North Satara): By
way of information, what is the total
capital of the Jute Mills Association?
..Shri Tushar Chatterjea: Just now I
have not got the figure with me, but
I can supply it to.the hon. Member
We know that, in connection with the
belting industry, permission has been
given to certain foreign firms for
instance, the Dunlep Rubber, Good
Year, and a newly - created company
called Fenner Company, te produce
belting. What does this mean for the
indigenous belting industry where
only 31 per cent of the preductive
capacity is used? If Indian cencerns
are properly helped,-we can ‘-utilise
the productive capacity much more.
Instead of doing that, Government is
giving licence to foreign firms -for
production of belting which c¢an ‘be
produced by us.

T now come to the jute industry.
About jute, the main question that is
troubling all of us is rationalisation.
The plea that is given is tHat without
modernisation or rationalisation, jute
bags cannot be produted it a lower
cost, and if that is not done, it cannot
compete with paper bags. But we
know from various reports that the
paper bag is not in a competitive posi-
tion with the jute bag. I -can just
quote from one paper which reads:

“In the American market, jute-
bag now stands in a far more" -
competitive position than any
other substitute material.”

One delegation that went to U.S.A.
from LJM.A. has writteri that it is
not low price but stable price that is
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necessary for jute. If that is so,
wherefrom does the question of low-
ering down the cost of production
come in? ‘Wherefrom does the ques-
tion of lowering down the price of
jute bags to compete with paper bags
come ip? Wherefrom does the ques-
tion of urgent necessity of modernisa-
tion for' the purpose of lowering down
costs come in?
that about 50,000 or 1,00.000 emplo-
yees will be thrown out, Government,
in the name of the future of the jute
industry, has approved this moderni-
sation or rationalisation.

Another point in this connection is
this. The Jute Enquiry Committee has
no doubt approved of modernisation
or rationalisation. My question is as
to how this committee has been con-
stituted. In the Jute Enquiry Com-
mittee you will find only Government
officials, whereas in other Enquiry
Committees or Commissions, you will
find. eminent economists and even
Members of Parliament. But in the
case of the Jute Enquiry Commiittee,
only a few Govemment officials have
been taken together and a commis-
sion has been formed out of them. I
want to know the reason for this
difference in the method that has
been adopted in the case of the Jute
Enquiry Committee. Is it because the
Jute bosses are not prepared to ac-
cept non-officials, that they are not
prepared to allow non-officials to en-
ter and examine their records? My
point is that Government is conniv-
ing with the jute bosses, and if this
is the nature of industrialisation that
Government wants to pursue, then
1 think that it is not at all in the in-
terest of the nation but it is only in
the interest of a section of the busi-
nessmen.

Mr. Chairman: Shri

Nageshwar
Prasad Sinha.

Shri Nambiar: There is no quorum
now n the House.

Wr. Chairman; Let the quorum bell
be rung.

Now, Shri Nageshwar Prasad Sinha
may proceed.
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Shri Nageshwar Prasad Sinha (Ha-
zaribagh East): While discussing the
Demands of the Commerce and In-
dustry Ministry. I will place only
two points which I consider important
from my point of view and which I
think have so far been neglected by
the Ministry altogether. The first
that T would like to talk about is
India’s strategic mineral, mica. India
produces 80 per cent of the world’s
mica and out of that Bihar alone
produces 80 per cent and, if I am not
far wrong, I can say that Chota Nag-
pur from where I come, produces
cent per cent of Bihar mica. The mica

~trade has all along been judged so far

with regard to its volume of business
but it has not been judged from the
point of its strategic importance, and
in so far as its mineral value is con-
cerned. It is an important commo-
dity now going to be needed exten-
sively in all electrical plants in India.
So, today, I will only place before the
hon. Minister the present deplorable
conditions of this industry as they ob-
tain and give some suggestions for his
consideration.

The first is that this industry has
been facing a buyer’s market for the
last four years. There has been a
sharp fall in exports and a precipitious
fall in the prices of mica, particularly
in those of splittings. The hon. Min-
“ster should know that splittings form
the backbone of this industry. That is
the main contribution to the economy
of this industry as well as to the
State of Bihar. I have certain figures
before me and I will place them be-
fore the hon. Minister so that he
might judge the results of the falling
conditions of this industry.

As everybody is aware, mica has
no internal market and it is 100 per
cent an exportable commodity. All
the mrica that India produces is ex-
ported and we have to depend upon
the vagaries of foreign markets. They
regulate the prices in whichever way
they like, in whichever fashion they
like. T will quote the figures. In 1951~
52, the total quantity of mica export-
ed in hundred-weights is 4,07,666 and
the value in rupees is 132 crores. In
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1952-53. 2.84,102 cwts and the value
Rs. 9.01 crores. In 1953-54, it was
250,242 cwts. and value Rs. 7.94
crores. The declared value of export-
ed mica in May 1954 was Rs. 147/5 per
cwt. as against Rs. 325/- per cwt. in
the coresponding month of the year
19583.

Now, what are the reasons? b
should briefly place before the House
the reasons and then make my own
suggestions. First is, there is no in-
ternal market, as I have already
stated, and we have to depend ex-
clusively on exports. Secondly. we
have now a face alternative
cen'.ez of production and in-
creased  competition  from  other
places like Brazil. The third is, that
doring the last War, the Anglo Ame-
rican Mica Mission, the sole exporters
of Mica then, as all other private ex-
port was then totally banned—accu-
mulated huge quantities of splittings
m UK. and they have released these
splittings in the near past in spite of
the demonstrations and protests of the
Government of India. They released
such huge quantities of splittings all
et once for sale that it affected the
indian markets in so far as splittings
are concerned. That is one of the
reasons that has brought in the slump.

Fourthly, there is a technical word
‘consignment basis’. Mica is exported
on consignment basis. By this we
mean that mica is exported without
any specific orders from the foreign
countries. The exporters here ap-
eoint their own brokers abroad and
they send huge quantities of mica to
the brokers there who stock them in
the warehouses for future sales. The
whole stock is always at their mercy
and they can dictate prices to the
Indian exporters and sometimes they
do it to the great detriment of the
Indian economy and to the detriment
©of the individual exporters too. This
export on “consignment basis” which
has been going on and in which some
of the undersirable exporters have
been indulging, must be stopped
{orthwith, '
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I would, in this connection, invite
the attention of the hon. Minister to
the Mica Enquiry Committee’s Report,
1945, which has, in most ju-
dicious terms, laid down that
this export on consignment basis
must be stopped, if the mica industry
has to improve in this country. So,
I make a very strong appeal. I will
request him to go through the recom-
mendations and judge for himself the
harmful effects this expert . against
consignment has been producing and
will request him to ban it as soon. as
possible. ’

Ther~ are certain foreigners in this
country who have obrained deaiing
licences in mica and who have been
exporting mica. We know these forei-
gners. who export mica, have no in-
terest in earning dollars for this coun-
try, they have no interest in making
profits for this country and they ex-
port mica sometimes at prices even
below the production costs and thus
defraud not only the income-tax de-
partment but also the customs and
other cess funds that are ancillary to
this mica industry. These foreigners
who have been in this business have
also been responsible for bringing
slump in the general Indian trade.

Apart from these, there are other
varied factors also and I have enu-
merated only some of the most im-
portant points which deserve imme-
diate attention. I will now make a
few suggestions. First is that ex-
porters of mica should be registered
and before exporting, their goods
should be certified by the Indian
Standards Institution. There is already
an Indian Standards Institution but
they have not been able to fix up
standards for splittings and other
qualities of mica as yet.

Secondly, as I have stated, export
on “consignment basis” should be
stopped.

Thirdly, shipments should be allow-
ed only against firm orders suppor’ -l
by irrevocable letters of credit to the
extent of 100 per ceat.
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Fourthly, we hear that a Mica Ex-
port Council is going to be formed
very soon. It should undertake vigo-
rous and active publicity in the coun-
tries outside for buying mica and
mica must be included also in the
India Soviet Trade Agreement which
has been signed and brought into
force recently.

Fifthly, there should be a ban wvn
scarp mica which is used meuniy mn
production of synthetic mica and sub-
stitutes.

Sixthly, for increased utilisation of
mica in this country, effective steps
should be taken by the Government
to heélp certain industries or indivi-
duals who would like to invest and
start micanite factories and other mica
fabricating factories. They must get
substantial help from the Govern-
ment, what type of help, I am not at
present able to assess or say. But,
there is no encouragement to them.
This encouragement should be given
and it should be seen that we export
as less of mica as possible.

Seventhly, a sifting investigatiom
into the affairs of foreign traders and
exporters should be made and the
results awaited as to how far they
have been able to defraud our in-
dustry here and as to how far they
have been defrauding the cther tax-
img authorities in this country and
suitable steps taken .that are mostly
necessary in the national economy of
India.

Eighthly, I would suggest that the
recommendations of the Mica Enqui-
ry Committee should be studied and
those which are required immediately
for the improvement of this trade
should be implemented.

Lastly, I should say that mica has
all along been neglected by the Gov-
ernment of India. The step-motherly
ireatment that it has received so far
should stop now.

Then I will say a few words about
the -proposed steel plant. We know
that . the UK. Technical Experts are
already here and.they have been busy
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finding out a proper site for the steel
plant. The other day the Production
Minister told us in this House that it
is the Commerce and Industry Minis-
try which has been negotiating with
this UK. firm. I would like to invite
the hon. Minister's attention to some
of the basic facts that have been re-
ported by the different technical ex-
pert committees appointed by the Gov-
ernment of India from time to time.
There was one International Construc-
tion Consultative Committee and
there were other expert bodies also
who have definitely suggested that in
order to produce steel at the most
economical cost the best site would
be Bokaro in ‘Bihar, which has enough
of coking coal required for this, which
has enough of lime-stone and which
has enough of iron ore for the purpo-
se. I also understand that the Govern-
ment ot Bihar have submitted a me-
morandum to the Ministry making
out its case. I would only request the
hon. Minister to examine these things
and see that for economical produc-
tion of steel, whatever neccessarily is
done should be done, and I think
that Bokaro should be the best site.

Mr. Chairman: I have no alternative
but to call the hon. Minister to reply.
Nobody has stood up.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Is it suggested. Sir, that I should
reply now?

Mr. Chairman: Now several Mem-
bers have stood up. Shri Mohanlal
Saksena.

Shri Mohanlal Saksena (Lucknow
Distt. cum Bara Banki Distt.): With
your permission’I would like to say
a few words on the condition of cot--
tage industries. In the brief report
issued by the Ministry of Commerce:
and Industry we have got a para-
graph dealing with the manner in.
which cottage industries have been
assisted, particularly the handloom:
industry.::'But I want to put before
the House: a.very pertinent question,
and that is: what position are -our:
cottage industries going to oceupy im:
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the economy of this country? The
other day the Minister was reported
to have said at a meeting of Congress-
men that he should not be considerea
as opposed to cottage industries and
it was a question of emphasis only.
I am one of those who think it is not
a question of emphasis. It is a ques-
tion of faith. It is a question of ap-
proach. It is a question of back-
ground. And it is in that light that
we have to judge the activities of a
particular Ministry.

T do not reveal any secret when I
say that a few months back I had
written to the Prime Minister that
cottage industries should be taken
away from this Ministry and put un-
der the Food and Agriculture Minis-
try, along with Co-operation. Be-
cause so far as I am concerned, I
know that Mahatma Gandhi who had
applied his mind and given thought
to various problems in relation to the
conditions of this country had come
to certain basic conclusions in regard
to our economic, educational and so-
cial problems. And if we make a
departure from those conclusions I say
we shall be doing at our peril.

During the last two or three years
you will find that our imports have
risen. The imports of even those
articles which we were not importing
before have gone up. And when I
pointed this out privately to the Mi-
nister concerned, he said “We might
have suffered privations, but we can-
not always do so and we must im-
port”. I am one of those who will go
without these things. I will run the
risk of benig poisoned by taking
Indian biscuits, but would not like to
take a single processed foodstuff from
outside.

I was saying that Mahatma Gandhi
had come to the conclusion that in
this country if we have to fight un-
employment and under-employment
we will have to resort to the encoura-
gement of cottage industries. We find
quoted in this report that the Ford
Foundation Committee had come and
made certain recommendations and
In' deference to those recommenda-
tions the ‘Government had taken cer-
tain steps—as if nothing had heen
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done before these Ford Foundatiom
people came to this country! I know,
this is not so. I had to do something
with that. I had thought that so far
as India is concerned we have to look.
in a different direction. It will
not be in the direction of
these big industries but in the
direction of the development of cot-
tage and small-scale industries. And
for that we have to look for guidance
to Japan and not to UK, or USA.
That very time I worked out, that if
in U.S.A. they could aspire to give
a car to every family or to one in ten
families, why should we not aspire to
give one cycle to each of seven crores
of families in this ceuntry or even
to one out of five families. For this
we shall be requiring as many as
1,25,00,000 cycles. And if the average
life of a cycle is taken as tiree years,
we shall require about forty to fifty
lakh cycles every year. But we hano-
over the cycle industry to big business.
They have come to arrangement with
this foreign firm or that in UK. and
they have established concerns here.
And we are manufacturing now four
and a half million cycles. If we had
just organised it on the basis of the
cycle industry in Japan, where they
are having cottage industries and co-
operative societies for manufacturing
different parts of cycles which are
assembled at a central place, we ecoulc
have done much better.

We find it is said here that cottage
industries will be ancillary to the
big industries. No, Sir, I do not want
cottage industry to be the handmaid
of big industry. We find one single:
industry, Atul Products, given three
crores loan. And the Industrial De-
velopment Corporation is being given.
an interest-free loan of Rs. 7} crores,
which comes to Rs. 25 or Rs. 23 lakhs:
every year by way of subsidy. About
the Industrial Finance Corporation
we have heard much as to how it has
been functioning, and how much sub-
vention we have been giving. It is
about Rs. 27 lakhs,

Small-scale industry Board has
been set up and we are going te
spend Rs. 10 lakhs, and we say that
we have given so much grant out of
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the cess. It is from the cess realised
from the big scale industry. The
question is this. We do not want any
cess for assisting handloom industries.
We want different spheres for diffe-
rent industries. Because. there is
clash between the two. Mahatma
Gandhi had said that in this country
we do not need big machinery. Ma-
.chine is the enemy of man here. We
have to keep the human machinery
working instcad of bringing big ma-
<hines and making the human ma-
-chine idle. So he said he was looking
to the time when he weni to the
villages when he could listen o the
music of the grinding wheel in the
morning. What are we doing. We
are importing even honey and other
food products from Australia. Can
we not have all these things in our
-country? Have we not got many
places in the hills and other places
where these things could be develop-
ed? My hon. friend may turn round
and say that all this is the work of
the Food and Agriculture Ministry.
‘That is why I say that there should
be a separate Ministry for cottage in-
dustries, as is the case in US.A,
Japan and other countries. These are
all things which should go to a se-
parate Ministry of cottage industries.

In the next Five Year Plan, I look
forward to the solution of two main
problems, unemployment, and the
problem of shelter. In the last Plan,
we tried to solve the problems of
food and cloth; and to a great extent,
we have succeeded in that. So in the
next Plan, we should try to solve
these two problems, the problem of
unemployment and the problem of
:shelter. Cottage industries will go a
long way in solving the problem of
unemployment. It is very necessary
-for that purpose that we set up a se-
‘parate Ministry for small-scaie and
«cottage industries. It is not enough
if the cottage industries are ‘given
some leavings from the table of the
‘big industrialists and others, but they
must be made to stand on their own.
“They must be rehabilitated and res-
tored to their pristine glory once
again. That is possible only if cottage
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and small-scale industries are entrus-
ed to a separate Ministry. Not only
that, but I would go a step further
and urge the setting up of separate
Ministries in the States as well. 1
learnt from the papers that the hon.
Minister had desired that the Minis-
triecs of Production and Industry
should be combined. I also nhad made
a similar suggestion and further that
we should have a separate Ministry
dealing with commerce and supply. It
is not because of the approach of the
hon. Minister that I have made the
suggestion for the separation of cot-
tage and small-scale industries. I do
want a person who has a living faith,
a robust faith in the future role of
cottage industries. After all, why
should we be opposed to such a
course? What have we done all these
days?

We have had Mahatma Gandhi as
our supporter in this cause, and he
has said that we have to develop cot-
tage industries with the spinning
wheel as the centre for the rehabilita-
tion of villages. But where is the
spinning wheel now? I might remind
the hon. Minister of one instance
which happened in the first year of
his taking over this Ministry.
At that time, unemployment was
growing. There were some women
who were without work, and they
wanted to do some little ginning.
They had been supplied with small
ginning rollers or machines costing
about Rs. 5 to Rs. 7. But they were
required to take out a licence for the
ginning operations and pay a fee of
Rs. 25 or so. When I brought this to
the notice of the hon. Minister, he
said, this is absurd, this could not be
so. But I told him, that was my in-
formation, and when I have got some
information, it is generally reliable.
After some time he found that what
I said was correct, and licence had
to be taken. But why? It was done in
the interests of the big ginning facto-
rics. Then he said that the licence
fees had been reduced. But why
should there be licence fee at all? And
why it should be imposed first and
then reduced? There is so much of
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unemployment in our country that I
do not mind a few of these pig facto-
ries being closed or being diverted to
manufacture something else, because
that why we could provide some em=
ployment to these persons who are
idle at present. Those persons who
are, offering to work but who have got
no work to do should be given an op-
portunity to work. For instance, as
you must be aware, the women in our
villages used to have these ginning
rollers for doing some ginning during
their leisure. But why should they be
required to take a permit fer it and
pay a licence fee of Rs. 25 or so?

1 strongly feel that there must be a
scparate Ministry for cottage indus-
trics, so that we can fight for the cot-
tage industries being put on a sound
footing. At present the same Ministry
is looking after the interests of both
big industries as well as small indus-
tries, with the result that they are not
able to devote adequate attention to
the development of cottage industries.
1 do not know how many of the offi-
cers who deal with this matter have
a living faith in the efficacy of cottage
industries. I therefore had to give ex-
pression to my views, and I hope
many other Members also share
them that the hon. Minister should
sec that this suggestion is implement-
ed.

It is no use merely setting a sepa-
rate Board for this purpose, with one
Development Commissioner. For in-
stance, for the Russian steel plant that
you are setting up, there is a separate
section in the Ministry of Production,
with a special Secretary. But for
these cottage industries, we have got
only one Development Commissioner,
—and I believe he must be some offi-
cer with the rank of a Deputy Secre-
tary or so and some other officials.
Why should this be so? Is it not that
cottage industries are providing much
more employment? Is it not that we
have greater stake in these cottage
industries? So, why should we not
have, a separate Corporation and a
full-.ﬂedged_ one to look after the de-
velopment nf these cottage industries?
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We find that those persons who
have devoted their lives to cottage
industries are very much worried be--
cause of these things. There are diffe-
rent Boards but besides officials they
have very few members who have
been interested in the development of
cottage industries and handicrafts in
the past. Personally I feel therefore
that not only here at the Centre but
also in every State we should have a
separate Ministry for the development
of cottage and small-scale industries.

I might remind the hon. Minister
that after our small deputation had
gone to Japan, the Bombay Govern-
ment had sent another deputation
there; and after that deputation came
back, they submitted a report, which
has been published in four volumes.
And they had made many recommen-
dations for the development of cot-
tage industries. The Ministry did not
take any action till after the report of
the Ford Foundation Team. I tell you
I am ashamed to hear this name re-
peated again and again, and to hear
it said that we were not aware of
these things before their report was’
submitted. . Were we not aware of
all these things even before that re-
port? I might tell you something
from my personal experience. If you
see some of the files, you will find
that some of these things had been
suggested already.

I am not criticising the hon. Minis-
ter for all this. [ am criticising my-
self. Whatever shortcomings there
are in a particular Ministry, I am
equally responsible for them. If I
have raised my voice today after a
long time, it is in agony, it is in
shame, that I have done so. If there
is something offending in what I have
stated, I hope my hon. friend the Mi-
nister will not mind it, because there
are certain occasions when we have
to resort to certain operations which
may be a little painful, but which are
necessary in the interests of the eco-
nomy -of this great country. If we do
not look in the proper direction, the
consequences may be serious. If we
do not change our outlook and our
approach, 1 for one fear that we shal}
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not be able to develop the cottage
industries. It is absolutely necessary
that the hon. Minister must have a
man who has a living faith in the
-development of cottage industries as
a solution to the unemployment pro-
blem, to help him in this task.

We have imposed so much of cess
on the cloth manufactured in the
big factories. That is very good. But
what is it? We are getting only leav-
ings from the table of the big indus-
trialists. We want that certain varie-
ties of cloth should be set apart for
manufacture by the handlooms. We
o not want any grants or any loans
for them. But that is not being done.

I feel that we have to go into this
question afresh. No doubt, the hon.
Minister may take credit that during
the period he has been in office, he
has done something splendid. That is
alright; that is something. But is it
real remedy for the solution of this
problem? Will it restore our cottage
industries to their pristine glory, and
will it lead to the realisation of Ma-
hatma Gandhi’'s dreams about cottage
industries, about the development
our villages, and about our economic
rehabilitation?

With these words, I thank you once
again for having given me an oppor-
tunity to speak.

Mr. Chairman: The following are
‘the selected cut motions relating to
various Demands under the Ministry
©of Commerce and Industry which the
hon. Members may now move:

.Demand No. No. of Cut motions
1 147, 148, 181, 182, 184,
185, 213, 214, 215, 216,
286, 287, 337, 640, 843,

844, 845.

2 91, 92, 289, 641, 642, 857,
858, 859, 860.

4 365, 366.
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Failure to prevent investment of
foreign capital in spheres where
national industries can meet

country’s needs

Shri Sadhan Gupta (Calcutta
South East): I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Fall in exports of many commodities
including Shellac, Pepper,
Cashewnuts and artificial silk

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Failure to control Jute Industry in
national interest

Shri Tushar Chatterjea:
move:
“That the demand under the

head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

I beg to

Necessity of setting up Tripartite
Committee consisting of represen-
tatives of Government, Industries
and Labour for investigating into
question of rationalisation in Jute

Industry
Shri Tushar Chatterjea:
move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Need for giving adequate protection
to indigenous Belting industry

against Foreign Companies
Shri Tushar Chatterjea: I beg to
move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Failure to control management of Tea

Estates in public interest
Shri Tushar Chatterjea: I beg to
move:

I beg to

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
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Failure to explore possibilities of
starting cottage industries in Ra-
yalaseema

Shri Gadilingana Gowd (Kurnool):
‘T beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Industries Licencing Policy

Shri Gadilingana Gowd: I beg to
move:

“That the demand under the.
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Failure to supervise effectively ex-
penditure out of Handloom Cess
Fund

Shri Gadilingana Gowd:
move:

I beg to

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Failure to allow sufficient exports of
ground-nut seeds to raise their
rates to economic level

Shri Gadilingana Gowd: I beg to
move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Protection to workers 1n shoe-making.
tanning and rope-making industries

Shri P. N. Rajabhoj: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Protec;ion to shoe-makers belonging
to Scheduled Castes against com-
petition by large scale shoe-mak-

ing industries

Shri P. N. Rajabhej: I beg to move:

“That the demand under the
head “Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
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Failure to prevent export of Rauwol-

fia Plant to Switzerland and
Germany
Dr. Lanka Sundaram (Visakha-

patnam): I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Policy governing working of National
Industrial Development Corpora-
tion
Shri G. D. Somani (Nagpur-Pali}.
I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Import. Export and Industrial Policy

Shri Tulsidas (Mahsana West): I

beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Industrial policy
Shri Tushar Chatterjea:
move:

“That the demand wunder the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

I beg to

Failure to give proper assistance to
small industrial undertakings of
Calsutta and Howrah

Shri Tushar Chatterjea: I beg to
move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Inadequate asisstance for development
of match industry in South India

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”



T4683 “Demands for Grants

Condition of cottage and small scale
indust;ies

Shri Veeraswamy: 1 beg to move:

“That the demand wunder the
head ‘Industries’ be reduced by
Rs. 100.”

Necessity of reserving a separate field
for cottage industries as against
large scale industries

Shri P. N. Rajabhoj: I beg to move:

“That the demand undef the
head ‘Industries’ be reduced by
Rs. 100.”

Policy relating to development of
small-scale industries

Shri G. D. Somani: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

Policy regarding rehabilitation and
modernisation of wvarious indus-
tries

Shri G. D. Somani: 1 beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

Recommendations  of
Committee

Kanungo

Dr. Rama Rao (Kakinada): I beg
1o move:

“That the demand under the

nead ‘Industrics’ be reduced by
Rs. 100.”

Unemployment due to rationalisation
Br. Rama Rao: I beg to move:

“That the demand under the
‘head ‘Industries’ be reduced by
Rs. 100.”

7 APRIL 1955

for 1955-56 4684

Need for more Cigarette Factories
Dr. Rama Rao: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

Need for more Sugar Factories
Dr. Rama Rao: I beg to move:
“That the demand under the

head ‘Industries’ be reduced by
Rs. 100.”

Manufacture of micanite and mica
products in India

Shri Ramchandra Reddi (Neliorc).
beg to move:

—

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Ccmmerce and Industry’ be
reduced by Rs. 100.”

Condition of mica industry and trade

Shri Ramachandra Reddi: I beg to
move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Min-
istry of Commerce and Industry’
be reduced by Rs. 100.”

Mr. Chairman: All these cut motions
are now before the House.
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sifirat s arfe &1 FomaT 57 3
tord 74T, THA IT ATV Y AT FIAT
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[ o sardir ]
g9 | % &Y 75 wgm fir g fafaee AT
& o i ¥ T gredf @ & AR
T N FQ & ST A g 5
g T 9 AF AT TE TNA L
T ot feafrr frew 7Y § agi ST A
T F Ffaw FL | g T A
f& 0 vor g o F AT §
TR T ¥ 3 0F g R feafer faew
a7 o, @ WY fT oA
W S R 7 AN gRaT FHE W
a3 W 9 TR L FHT FT QT
R 1w A 78 ghrn R
o AT W vEw A e
W @ | 9T T2 W F o o
R & 1 R 7 A T A arag A
o g @ @ &Y wrrar, ¥ F o
ifT ¥ T WY wm R gr d )
F AT v g wrfafra F i
™ o ¥ Fodt & AR s A A oA
a7 € @ & AR A faedt ®
FARE | am A TR qmarag ¢ fF o
o FHTS R AR A @
TG TG T T A g wwA 3 W
o & =1 Ave) #Y qee § wray
W gUE | WX A T A A Gvw A
A IFT qg AT | &Y & wrer AwrQ
VI T TgN T &, FdaraS
f& ag W 3@ wwem § W
FfeT g1 3 | rafed N frag s Fm-
HYa dafig, R AW WATHS
Y qEsoE A 917 WRIT FAGF AT
@ &1 Y gy 9 ) F srar
& fF g @l & a1 A o aga & il
&7 i g @ & &few I faam o
WY fFaw &Fr fmmaded § 89 |
da@ @ mfgear sfeear Fmmafer
F orad. 7@ g #5 5w T & e i
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N A Af ma & 37 N NE apfana
& faadt & 197 #1 agfaga 3 wfed
R eq o= faam frar s A @Y S A
ama fiT X fem frdr sl o) @
TFar § e a7 T & FR Ao oY 8y
&g T 1 1w & T A § g T A
@ ¢ e o A e WK fader
T N Gorr s 9, Afew F Fewr
gfr Nt frho A A Ew e A
TE & TE FW E | g FaA I
AW T qF ST FQ & A b gt
& 1 gofafot &1 a8 g & fr d v &
f&d oo fael &1 TRl &G
3 e § fr w=a s e e
e & Y F5 TR 9F | AT 48
BN 5 9B | AT WEHY A
Yagi ax &1 wrfaat ¥ & w1 W=
ST 1 gAY A A § e asfrafaat
FT g B &Y I g A€ a9
TSN T FT & 1 W AT H FHTY
FIGLFTAT L AV A Y Fraeror @y o
ITH 9 J UgY JHY FT GEAT HY
wgea fear sy, g ) 5 fad A% A
qTH & TE@T I | Y AT AT A @
I T HTW G TOAT 9T, Ig T F
fofrafedl &Y SR Y SR SR
FETIE | A AT A g ¥
agfead fredt 8, s & S &
o firerfy off | Sfsee mmor @ w AT @
oI WA | IaT F ST &Y W g,
w1 guwy & FF sTer gaTd aee §
@ fod W gw Al WY oS &
TH AT AT ATfed | FR Y I
Fr dY | FT T ITX R FAT TG
2 gwar § fe 0" AR R T 59
FT T T U T o1 AR JwH
&7 d 1 A v gt I Al IEH
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§ g Wt v 3, wEfeE A9 )
@ A feswedr g, 9 AW
Fr aifgd & 77 F 99 Y AW BT T
AT & 99§ AW A AR A
sgmar &, wgfmad € AR oFW
1 9 IT A TG N d
[ F FAM R |

Shri T. K. Chaudhuri rose--

Mr. Chairman: I think we have to
stop now,

Shri T. K. Chaudhuri: But will I
be considered on Saturday?

Mr. Chairman: There are not many
Members present in the House. Even
if I allow him to speak, perhaps he
will not be able to finish.

Shri T. K. Chaudhuri: No, I want-
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Mr. Chairman: As a matter of fact,
I had looked at the hon, Member.
Three names were given to me by h's
party. I wanted one of them to speak
today. Ordinarily, there is always a
complaint that all the Members
whose names are sent are not allow-
2d to speak, I am anxious that every
Member who wants to speak may
speak. But today I found they were
not present in the House. If they
are not present in the House, I am
placed in a difficult position. I looked
at the hon. Members. Nobody stood
up. So I just called upon the Min:ster
to make a reply and finish the debate.
But by chance, Shri Mohanlal Sak-
sena stood up.

The House now stands that adjourn-
ed till 11 a.m. on Saturday, the 9th in-
stant.

The Lok Sabha then adjourned tI11
eleven of the Clock on Saturday, the
9th April, 1955.





